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LOK SABHA €| T IW IEET Tq OF &
% 3w FEON ?
Wednesday March 3. 1982/Phalguna 12, saw wgw : dfsy, #F st
1903 (Saka) TmEgT A g i A, U oW
o= & gfewm o @ g T T,
Iz Ig IM3T )

The Lok Sabha met at
Eleven of the Clock (saEur)

DR. SUBRAMANIAM SWAMY: I
LMR. SPEAKER in the Chair] would like to say that they should not
get this water; it is very dangerous;

st tePeeTe evwR ;s agi- you get jaundice very quickly.
W, g% 388 ¥ AAfw P g 1 qT MR. SPEAKER; Prevention is bet-
TR ¥ O 97 A7 f27 & o fY ter than cure.
O ATnQE, 7 RI JAGDISH TYTLER: If th
WL I M T AT SH SE P they
‘, ate BT it ® F qTR are not clean, they shoulg no_t e
'€ £ S ‘Tﬁ’fw Ly allowed to enter the Parliament
In | A @Ry = House.
R WWeE | W A & &I
& wyw &7 gize & fAm fror m SHRI RAM VILAS PASWAN:. All
me right; I walk out.
w WX : AY T A A/IET Shri Ram Vilas Paswan then left the
Mo, g T~ = House,
’ =
vagE) ORAL ANSWERS TO QUESTIONS
oW vARw : w7 857 PAur g .
N5, wx =0 AT R A AR ﬂh"_ | Unnatura] death of wosnen by burning
. l am very serious abaut it. in Delhi
+
SHRI NIREN GHOSH. Why is the
capital in such a mess> You are pre- *146. sun; . T?IQLASAHEB VIKHE

siding over this House..  (Interrup-
tions), SHRI RASHEED MASOOD:

now vETAY © FT /T AgEET g Will the Minister of HOME AFF-
or AgT | ANEFT A W EL T 31" AIRS be pleased to lay a statement
Pt W g showing :

it (a) number of incidents of unna-
"3!' tural deaths of women by burning
* T which were registered on complaints
gafve by the Delhi Police during the year
g 1981 and so far in 1982;
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(b) the number of complaints of
incidents of torture, beating and at-
tempteq suicide by women in Delhi
registered by the Police quring the
above period;

(¢) the number of cases which were
followeq up by police by filling charge-
sheets in courts; and

(d) the number of cases which were
not pursued and the reasons therefor?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): (a) 1981—82
cases, and 1982—7 cases.

(1.1.82 to 15.2.82)

These figures do not include 453 cases
of unnatural deathy of women report-
ed in 1981 and 32 cass reporied upto
15.2.198_ in 1982 where inquests were
beld under Section 174 Cr. PC.

(b) During 1981 there were 24 cases
of attempted suicide by women and in
1982 till 15th Februscy, 3 cases have
been reported. Figures relating to
complaints of torture and beating are
not immediately available,

(c) and (d). Among those cases of
deaths due to burning and attemple:i
suicide registered in 1981 25 cases are
pending trial. 23 were cancelled as in
investigation no evidence wag made
out, 40 cases have been filed as un-
traced for want of adequate evidence
and 18 cases arc still under investiga-
tion. All the 10 cases reported during
the periog from 1.1.82 to 152.82 are
pending investigation.

g % 3¢ P mflT ot ) R
27 A T % FEEANG W
IFCETCEANGE, W =o' g

&t om
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SHRT P. VENKATASUBBAIAN:
Sir, the Hon, “lember hag put a pum-
ber of supplementaries.

We ourselves in the Home Ministry
are very much distressed and unhappy
that in spite of the efforts that have
been made, the unnatura) deaths are
on the increase and I have given the
figures of 453. The Home Minister has
taken 3 very serioug view of this mat-
ter and he bhag given instructions to
the various State Governments and
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the Union Territories with regarq to
the unnatural deaths and with regard
to Dowry deaths also. He has gaid:

“Ag part of the drive to combat
offences against women, action is re-
quested to be taken to dea)l with the
matiter from the Executive side also
in all caseg of deathg of young wo-
men. Steps which have been tried
out and maywpe introduced by you
are as follows:

Serious notice should be taken by
police of all cases of attempted sui-
cide or death in suspicious circums-
tances of young married women
during the first ive years of their
marriage.

Such cases should be investigated
by officers not below the rank of
Dy. S.P.

Where postmortem is done, such
post-moriem should be by a team of
two doctors.

Disposal of dead bodies should not
be permitted except with a No Ob-
jection Certificate by the Police.
Further, the police should not give
No Objection Certificate uniess the
dead body has been seen by parents
or guardians or other close relations
from the bride side of the family.”

These are certain steps that have
teen taken.

With regard to the question raised
by the Hon. Member about the action
to be taken under the Cr. P.C., we are
veryv actively considering the sugges-
tion that the Coroner system, ag is
prevalent in Bombay, be adopted in
Delhi also. In such a system, the mo-
ment a report is made by the Police,
thev will refer it to the Coroner. It
will make an independent inquiry ah-
out this matter. So, this system also
js under the active contemplation of
the Government

Apart from that a cell exciusively
for this purpose is also being contem-
plated so that all such unnatural
deathsg involving young women are
taken serious note of.

PHALGUNA 12, 1903 (SAKA)
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About the question of CBI iaquiry,
at one time some cases had been re-
ferred to the CBI and it had gone into
those matters. In 1980-81, six cases
were referred to the CBI and it had
gone into the cases carefully. None of
the five reported in 1980 have been
proved to be falling under this offence.

So, all these steps are being taken.

We ourselves, our Home Minister
and the Prime Minister are not happy
with the present arrangement.

In the year 1980, on the persistent
demand made on the floor of this
House, five cases of dowry Jleaths in
Delhi were referred .to the Central
Bureau of Investigation. The CBI
iookéd into these cases and confirmed
the investigation conducted by the
Delhi Police that these cases were
suicide-accident, death cases.

These are the several steps that are
being taken by the Home Ministry to
deal with this pernicious system
eflectively, to combat thig pernicious
system leading to death of these wo-
men under unfortunate and unnatural

TATA FHARSTE W T2T FH
Wt F3 am gl ww g Wi d

SHRI P. VENKATASUBBAIAH: In
addition to that many of them lead to
dowry incidence. So, a Joint Select
Committee has also been constituted
to go into these matters and make
stricter laws to see that such things gdo
not happen, Apart from that, voluntary
organisationg should also take an ini-
tiative to have a sort of mobilization
of public opinion in this regard. In this
connection, I will be failing in my dut_y_
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if I do not mention the name of the
late Mr. Sanjay Gandhi who had taken
up this very important issue of mobi-
lising public opinion against thig per-
nicious system. This is a matter which
concerns not only the administrative
side but alsp the voluntary organisa-
tiony which shouly coordinate their
efforts in exposing such anti-social cle-
ments to see that these things do not
happen,

MR. SPEAKER. Shrimati Geeta Mu-
kherjee, Only the lady members will
be allowed now.

DR. SUBRAMANIAM SWAMY: 1
move a breach of privilege against you
for that?

MR. SPEAKER: I am
safeguard their interests.

trving to

(Interruptions)

DR, SUBRAMANIAM SWAMY: We
have also our plus points.

SHRIMATI GEFTA MUKHERJEE
Wh..e thanking you for this privilege,
1 weculd like the male members also to
be very much alert in putting ques-
tions. The Minister has refereed  to
certain steps that they have usked the
administration to take. So {ar as my
knowledge goes—1 say herc that [ be-
lieve it very much—these instructions
were given quite earlier and not in this
year; a year before, after that, the
Minister is aware that the Supreme
Court in its verdict has said that it is
high time that the administration
shook off its lethargy and took some
drastic steps for preventing crimes
against women. | would like to know,
ac a follow up of this stricture, what
other steps are being taken by the
Home Mlnistry and what ronitorinx
hac been done on the eariier steps that

were sugzested but not necessarily
implemented”
SHRI P. VENKATASUBBAIAH:

These instructions are sent to the va-
riota State Governments. So far as
the Union Territories are concerr.ed,
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which are directly under our control,
as I had just now enumerated we have
taken several steps; and we are, time
and again  asking the State Govern-
ments to expedite this matter. The
States of Bihar, Haryana, Punjab, Hi-
machal Pradesh and West Bengal have
made an amendment to the Dowry
Prohibition Act 1961 for their States.

SHRIMATI GEETA MUKHERJEE:
What about Delhi which ig under di-

rect control of the Central Govern-
ment?

SHRI P. VENKATASUBBAIAH:
I had said just now that the Delhi Ad-
ministration hag taken steps. 1 have
informegq the hon. House about it.

MR. SPEAKER. Shr: Niren Ghosh.

(Interruptions)

PROF MADHU DANDAVATE: lie
18 a bachelor.

DR. SUBRAMANIAM SwaMy: I
am happily married. Can | also quali-
tfy for this®

MR SPEAKER. You are not quali-
fied. Only a bachelor is qua.fied

DR SUBRAMANIAM SWAMY"
They do not like women to “egin w:th.

SHRI NIREN GiHlOSH May | know
with a woeman Prime Mituster presiding
over the desliny of the countr., why
the (‘apltal should become a cr.me
city par excellence ahd women a  spe-
cial target of attack, rape and what
not® And the administration has
appallingly faiied to tackle the situa-
tion. it has hecome a roaring s-andal
iInterruptions) Whal steps have ceen
taken® Will the Prime Minister an-
swer it

DR. SUBRAMANIAM SWAMY:
Which question is he putting?

MR. SPEAKFR- There is na que -
tion.

SHRI NTREN CHOSH: what s
there®



|

|

9 Oral Answers

MR. SPEAKER: It is irrelevant.
(Interruptions)

MR. SPEAKER: He has to put some
question which is tangibie. 1 cannot
allow you here a sixer unnecessarily.

(Interruptions)

SHRI JAGDISH TYTLER: The hon.
Minister has just now made a state-
ment that a cell was, ... (Interrup-
tions)

MR. SPEAKER: No question. I want
a pertinent question.

SHRI JAGDISH TYTLER: The hon.
Minister has just-now made a state-
ment thaf the cell ¥as ereated. No
doubt, being in Delhi, the cell exists
but it does not function. It does not
function, not because they do noet want
to iunctlo but becduse ‘fh‘é?’ do mot
Want to func’clon but Because~fhey 8o
not” have the powers. There have teen
cases many times when dowrsy desths
or atfempts at su1c1de have been re-
porfed to the Police and action has
not been taken. Only when they come
to us, when we intervene and speak to
the cells at different Police Stations
action is taken. That means the Po-
lice hag the power. And if they do
have the power, why can they not
take gction in every case when it is
reported? In' case this particular ceil
does not have the power, they should
be givert an executive order so that
they can deal with this kind of cases
straightaway. This is important, be-

cause there are many cases which are’

reported, but there are many cases
which go unreported.

SHRI P. VENKATASUBBATIAH:
The hon. Member has given a very
valuable suggestion and it wili certain-
1y be considered and all possible steps
on the lines suggested by him will
certainly he taken.

DR. KARAN SINGH: The rising in-
cidenc€ of crime against women and
children is a very serious matter and
I would like to know from the Gov-
ernment, (a) whether they realise that

PHALGUNA 12, 1903 (SAKA)
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it is not only a problem in Delhi, it is
a national problem and therefore will
they take steps to make a law in this
connection which is more stringent, if
necessary by iniroducing ceniral legig-
latigp;_ (b) whether the enforcement of
these laws not only in the Union Terri-
tory of Delhi, because it is a natignal
problem—ang it is a disgrace to wo-
men amywhere—is fo be stricter; (c)
and what steps the Government wiil
take {0 try and actively involve the
veluntary organisatipns, women’s or-
genisations and other social organisa~
tions in our country to create a cli-
mate of public opinion?

It is a very serious matter. When a
case like this happens, apart from
what the Government may do, the so-
tiety has got {0 keep off the family
and the family has to be socially boy-
cotted. What are they going to do 1o
€reate public opinion' in this country.

SHRI _R. VENKALASUBBAIAH:
Apart from the administrative steps
that are being taken by the State Gov-
ernments and the Union Territories,
the Central and State Social Welfare
Boards have Jlaunched snti-dowry
campalgns to bring about change in
the publi¢ mind against this evil. How-
ever, the efforts at the Government
level cannot alone provide an answer
to the social evils of dowry. It is
essential that all voluntary organisa-
tions and the people should involve
themselves in creating a social aware-
ness, to make dowry unacceptable. The
mass ‘media  Is also being utiliseq,
through All Tnidia Radio and Doordar-
shan to highlight the evils in society
This is also being done simultaneously.
About Central legislation which the
hon. Member has mentioned, it is a
suggestion for consideration.

Additiona) employment avenueg for

women
*1437:? SHRIMAT] GEETA My-
KHERJEE: —~Will the Minister . of

PLANNING be pleased to state:

(a) whether in para 27.32 of Sixth
Five Year Plan, it has been stated
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“Areas and Sectors where women’s
employment is either low or on the de-
cline wouid be identified and correc-
tive measures initiate to promote addi-
tional avenues for employment”;

(b) if s0, what has been done to
identify such sectors and corrective
measures initiated in last two yeaurs;

(c) organised industry being one of
such sectors where women's share n-
creased only by 1.4 per cent Irom 1971
and 1979, what measureg have been
taken to correct the situation in this
sector; and

(d) what results have been obtained
in the last two years?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Yrs, Sir.

«b) and (c¢) In the organ.sed se.-
tors, as per EMI data, the share of

women's employment has increased
from 11.0 per cent to 12.3 per cent
between 1971 and 1981 (provisieral)
However, between 1975 ard 148!

(provisional’ the employment of wo-
me. in absolute numbers has increas-
ed i all organised sectors except 1n
construction. The percentage share of
wom=n in total employment also
shrws an increase in ai] sectors  ex-
cept a marginal! decrease in mining &
quarrying, construction and wholesale
and retai] trade.

A number of steps have bee:n taken
to improve the employability of wo-
men, such as incréase of girls educa-
tion, non-formal education of women,
providing more training facil:it'es and
stipends, better implementation of
existing laws for establishment of
creches. conferment of joint titles on
houses and land under Govermment
vrogrammes, etc.

(d) It is too early to assess the im-
pact of the measures initiated during
the last two years.

SHRIMAT] CGEETA MUKIERJEE.
My question was with reference to
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the sixth plan. The first sentence of
the answer reads.

“In the organised sectors, as per
EMI data. the share of women's em-
ployment has increased from 11.0
per cent to 12.3 per cent between
1971 and 1881 (provisional).”

With your permission, I would like to
quote from para 27.13 of the sixth plan
documert:

“In the organised sector, the wo-
men's share increased only slightly
from 11 per cent in 1971 to 124 per
cent in 1979.”

I fail to understand how, )f the per-
centage had already increased to 12.4
in 1979 It could be 123 1n 14817 You
have added another year tut your
rigure 1s less by .1 per cent. Eithes the
sixth plan figures are wrong or the
EMI figures uare wrong. In abso'ute
terms there may be a little increase,
but as [ar as the percentage is con-
cerned, 1n the organised sector the in-
crease 1s absolutely nothing or negu-
gible By vour own figures ;t is torne
out. Will  you give us 'he  actual
figures of increase bLetween 197y o
1981 in the organised sector and n
the unorganised sector®

SHRI S. B CHAV'AN What the hon.
membe:r said 1s not borne out by the
figures which have Geen collecied v
EMI organisation of the Labour de-
partment. [f the hon. member 15 in-
terested in getling lne figures for 1380
an- 1981. the figures are, the percent-
age increase 1n total employment in
1980 is 2.0 per cent and the percentage
iNcrease for women comes tn 3.3 per
cent. In 1981, Cic percentage increase
in total employment is 2 7 per cent and
increase for women in terms ol pcr-
centage comes to 4.5 per cent.

SHRIMAT! GEETA MUKHERIJEE:
Before putting my second supplemcn-
tary, as far as this discrepancy is con-
cerned. I want to say that if the sixth
plan figures are to be relied upon, the
EMI figures are wrong. Or, the sixth
plan figures are wrong.
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MR. SPEAKER: He has given the
answer. Put the second question.

SHRIMAT! GEETA MUKHERJEE:
He is” the Planning Minister; let kim
say that the sixth plan figures are
wrong. 1 would ask him to go through
the sixth plan Tigures and get this dis-
crepancy corrected. Let us know which
is the correct figure.

About the implementation, as early
as during the last Government's time—
not the Janata Government but the
last Government under Shrimati In-
dira Gandhi-—a Commission on Status
of Women was set up and tha Commis-
sion recommended, in view of the pre-
carious position of women’'s employ-
ment “the adoption of a well-defined
policy to fulfil the constitutional direc-
tives and the Government's lcng-term
ohjective of total involvement of w)-
men 1n national development. Such a
policy should ie framed by a Govern-
ment resoluffon®  You will remember
that this wag in 1974. So far as my
knowledge goes up till now there has
not peen any Government resolut.on
giving out the details of this policy.
Will the hon. lin:ster kindly bLring
such a resoiution betore the llouse so
as to take away T2 discrepancies that
are existing and to plug the loophoies?

SHRI S. B. CHAVAN: So lar as ‘he
irst part of the question is concerned,
1 do not think there is any discrepancy
between the figures given in the Sixth
Plan document and the figures I have
now quoted.

Aboit the latier part of the ques-
tion, I will request the hon. Memeter
to put this question to the Social Wel-
fare Ministry because they will be able
to give ¥he right reply to that.

DR. SUBRAMAWIAM SWAMY: Tie
Minister has admitted a decrease in
the employment of women in m:ning
and quarrying. construction, wholesale
and retaj] trade and the rate of growth
which he has ciaimed, does not com-
mensurate with the increase of literacy

PHALGUNA 12, 1903 (SAKA)
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and skills amongst the women popula-
tion. While he™l drawing up plans, is
he aware that a number of Govern-
ment Departments have been issuing
secret clrculars askmg them to dis-
courage employment of women? Even
the Prime Minister has said that wo-
men are not beautiful after the age of
35 and so they cannot become air
hostesses, (Interruptions)

THE PRIME MINISTER (SIRI-
MATI INDIRA GANDHI): [ have
never made any such remark.

-t
MR. SPEAKER: But what has a
Swamy fo do w:th this?

DR, SUBRAMANIAM SWAMY :#* [
would liké To know from the Minister
whether he is aware that in services
like Policeé. MiTitary, in varieliss of
trade, public sector organisat:.ons,
there is a” general culture. Women'’s
organisations are compiaining about it
that women are being discouraged. In
fact, even in the case of Inlian Ad-
ministrative Service, the share of{ wo-
men is going down. In formulating
these plans, will the Planning Com-
mission or the Planning Ministry take
steps 1o issue a fresh circular to all
the Ministries and Government De-
partments saying that they must in-
crease the share of women's employ-
ment in the plan period?

SHRIMATI INDIRA GANDHI: So
far as I know there is no circular dis-
couragims women from working On
the contrary. we are constan‘ly layving
stress on women's employment, speci-
ally in the Police and other such for-
ces. As was mentioned in the earlier
question, not only are the rights of
women important, but we also need
women in Police and various other
services which deal with women.

SHRIMAT] GEETA MUKHERJEE:
What about fthe Government Resolu-
tion? You are the person ~hec can as-
sure us.

**Expunged ag ordered the Chair.
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SJHIRIMAT] INDIRA GANDHI: 1
shall look into it.

DR. SUBRAMANIAM SWAMY: But
there is one woman whose unemploy-
meni we are szeking.

SHRIMATI INDIRA GANDHI: That
I know. Fortunately my employment
is not confined to Government work.
So I can never be unemployad.

ATATE WA X g 57,0
T T Ew e g § LR

SHRI CHANDRAJIT YADAV: The
Planning Minister has given figurcs re-
garding the ratio of increase in women
empl.vment and other empioyment—2
per cent increase in the general em-
ployment and three point something in
the women employment. Growing un-
employment is a matter of grcat na-
tional ~ concern today. In every
Plan, insteaj of decreasing un-
employment is increasing. May I
kncw whether the Government has
given serioug thought to have a re-
orientation of the Sixth Five Year
Plan. as also the next Plan keeping in
view the increaseq potentialities for
employment? Will Government give
serious thought to bringing about a
radical change in the industrial policy
and to put a ban on the establishment
of heavy industries, which are produc-
ing consumer goods, which can very
easily be produceqg in small-scale or
cottage industries” Here I may say
that even in highly developed in-
dustrial sncielies countries like Japan,
They have gone in for small-scale in-
dustrieg on a large scale. May I know
whether Government will give gerious
thought to it go that they can make un
impact on the mounting unemploy-
ment,  which is g challenge to our
country? «
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! r
SHRI S, B, CHAVAN: This is 4 very
limiteq question about the share of
employment for women. From the
figures which I have given though I
am prepared to admit that the position
ig not very satisfactory and that more
avenues will have to be createq in
order to see thal more wamen are being
employed, at the same time, the posi-
tion is not as grim as the han. Mem-
ber is trying lo paint it. So far as the
other issues like re-orientation of the
Sixth Plan etc. are concerned, I do not
think thig is the proper occasion for me

fo make any comments. :

MR, SPEAKER: Shri Rakesh.

SHRIMAT] GEETA MUKHERJEE:
Sir, please allow Shrimati Pramila

L, & w ot e el
TN ? e oy ft |y IW Ty
e g P o sfpmal w7 T
e FCY ET Q@ ¥ O Pemwew w
T ?

MR. SPEAKER: Why are you not
asking a separate Question® Not al-
lowed.

oo, @@, TR : TrdAr W
TE

(vrwrurr)

. **Exypunged =s ordered by the Chair..
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qR® N : INHT T AT
7 T T |
“This has no
question.

relevance to the main

SHRI R. N. RAKESH. It is very re-
levant,

MR, SPEAKER: Next question,
wigT vt ® o
.\

*149. it achey waa
st sy T Pefua
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR). (a) Cn the basis of the
information supplieq by State Govern-
ments and Administrations, a state-
ment indicating the minimum rates of
wages fixed by them for employment in
agriculture is laid on the Table of the
Sabha, Every effort is being made to
ensure that the minimum wages fixed
are actually paid to workers through
various mecasures like tripartite com-
mittees at local levels and strengthen-
ing of enforcement machinery compris-
ing inspeclors appointed by the State
Governments and officials of other
departments,

(b) In view ¢f the different stages of
develcpment in the varioug States and
also in the region within the same

tale, varving pattern of consumption
and cost of living, a uniform minimum
wage ig not corisidereq feasible. The
Conference of Labour Ministers in July,
1980 agreed that while absolute unifor-
mity wag not possible, there should not
be tog wide a disparity.

(c) The State Governments/Admi-
nistrations have been requesied to im-
plement the recommendations of the
31st Conference of Labour Ministers in
July 1980 that minimum wages should
be reviewed angd revised, if necessary,
once at least in 2 years or on a rise of
50 points in  consumer price index
numbers, whichever ig earlier. The
Ministry of Labour monitors the pro-
gress of action in this regard,

Statement

Stwtement showing State-wise minimum wages in Awiculiure for unskillled workers) as on
1-2-1902 as reported by State Government/ Administa jons

Name of the Sate Date from Rates of Wages Remarks
which
cflective
| 2 3 4

Central Government
arca

- -———————e s 8 01, S emame

15-9-1980 Rs. 5-10 to 7:50 according to  Draft proposals for Jurther

revision were notificd on
10-12-81.
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Andhra Pradesh . 7-2-1981 Ry _4:25 t0 10'00 per day
accdrding to arcas.
Assain . . 2t-12-1981 R« 80010 9:00 per day with-
out mesls ur Rs. 7-00 per
day with onc meal accor-
ding to accupation.
Bihar . July, 1975 *R<. 450 with one meal/nasta  Draflt propusals for further
in  unirrigated arcas and rovision issued on 24-10-
Rt 5:00 with»u mnl 199,
nasia in irrigation areas.
Gujarat 5-1-1976  Rs. 5-50 prr day, Advimry  Comumittee has
been appuinted on
3-6-1980 to advisr fur-
ther revision of minimum
wages.
Haryana . . 2-1.1080  Rs. 750 t0 Rs. 10: 00 per clay  Proposals for  fresh revision
with meals e Rs. 9-00 10 sre under  cunsideration.
R+, 12:00 prr day according
to type of work.
Himachal Pradesh . 1-1-1981  Ru. 7 25 prr day,
Jammu & Kashmir Minimum Wagrs have not
bren fixed so zr.
Karnataka . . 2-10-1976  R«. 3 23 10 Re. § 60 prr dav  Draft propowals fr  further
according to  class o ope- tevivion of minimum wages
vation and tvpe of land notifud en 215081
Kerala . 1-8-1480  Rs. 7 45 prrday for light work
and Rs. 9 90 perday for .
hard work.
Madhya Pradesh . 1-1-1gfg  Rs. 7'n0 plw sprcial allow-
ance  per day linked o
CPl  compiledd half-veards.
Maharahtra . . 1-11-1078 Re. 4 00 o Re. 35 por day  Ndvisory  Committee has
aconrding to arvas. bern  constitututed on
11981 tn  advise fur-
ther revision.
Manipur . . 1-11-1980 Rs. 8-00 per day
Mchgalaya . . 1-3-19%0  Ra. 7-50 with mid-rlay mea!
prr day
Nagsland . . 11-2-1981  Rw. 7-00 prr day State Gont. is considering
revision of  minimum
Wagrs.
Orissa . . Drc..1gBo  Ru 5:00 per day.
Punjab . . . 31-1-19f2  Rs. 11-00 per day with meals
or Rs. 14:00 prr dav wit-
out meals.
)

sMinimum wagrs in Bihar arc fixed in kind according to arcas and types of land but  wheie wage

are paid in cash these shoukl not be lews than those stated above.

~
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Rajasthan . . 1-1-1980 Rs. 6-25 to Rs. 8:00 acenr- -
ding to areas.

Sikkim . . . Minimum wages Act, 1948
not been extended.

Tamil Nadu . . 15-9-1979 Rs. 5:00 to Rs. 7:00 per day Committee is being consti- -
according to type of opera- tuted for further revision
tions cxcept in East Than- of minimum wages.
javur where wages rotes
have been fixed under the
Tamil Nadu Agricultural
Labour Fair Wages \ct,
106q.

Tripura . 1-12-1979 Rs. 7:00 per day

Uttar Pradesh 9-1-1981  Rs. 6-50 to Rs. 8- 50 per day
according to Zone.

West Bungal For Oct. Aduls —Rs. 9-58 per day

1981 tn Child - Rs. 6-89 per day
Sept. |ﬁ2
Andima & Nic har 1-10-1990  Rs. G- 50 per day
Jalunds

Arunachal Prade' Minimum wages have not
been fixed so  far.

Chandi \dministration  28-4-1979 Rs. 7:70 ta Rs. 9:00 per day  Draft  propusals to  revise -
with meal or Rs. 9- 70 to minimum wages have
Rs. 11-00 per day according been  notified on 14 -9-
10 rature of werk. - 1981.

Dadia & Nagar Hav i 154-1976  Rs. 5-50 per day Advisory Committee  t0
suggest further revision
of minimum wages has
been constituted.

IDelhi Administration 1-1-1080  Rs. - 25 per day Delhi  Administration have -
since revised Minimum

. Wages at Rs. 11-60 per
day.

Gaoa. Daman & Di 25-2-1976  Re. 4-00 to Rs. 5:00 per day  Draft  proposal  to revise
according to class of work. minimum wages have

been notified on 6-2-81.

Mizorara Fixation of minimum wages
in agriculture is under con-
sid-ration.

Pondicherry

(i) Mahe & 1-5-1076  Rs.4-75t0 Rs.9-00 per day
Yanam region according to areas and
nature of work,
(ii) Pondicherry & 24-1-1931  Rs. 5-00 to Rs. 7-80 per day  Further  proposals notified
Karaikal according to arcas and for revision in Karaikal
region. nature of work. region on 12-1-1982.

lakshadweep . .

There is no  agricultural
worker in the Union Terri-
tory.
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FEGAT

MADHAVRAO SCINDIA:
Sir, the effective implementatiolt of
minimim wages paig to agricuitural
workers affects the most needy sec-
tions of- our country’s pogulation,
namely, the rural proleteriat some-
times calleg ‘Sarvahara varg’.

SHRI

DR, SUBRAMANIAM SWAMY: You
call them as ‘proleteriat’?

SHRI MADHAVRAO SCINDIA:
You do not have a monopoly ef such
terms, Dr. Swamy.

DR. SUBRAMANIAM SWAMY: I
never used that term.

SHRI MADHAVRAO SCINDIA:
This is a section which is being given
priority by the Government and must
continue to receive principal priority if
our country is to move forwarg in any
meaningful manner. Sir, the working
group of State Labour Ministers just a
few months ago hag recommended that
the criterion for fixing minimum ‘wages
should be relateq to the basic needs of
workers at the leve] of poverty line as
defined by the Planning Commission.
This recommendation as accepted by
the Government will change the basis
for minimum wages introducing gor
the first time a general minimum wage
Tormula applicable as g general slide
rule formula to all sectors of employ-
ment. According to the Planning Com-~
mission, the criteria of.....

MR. SPEAKER Please put the ques-
tion,
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SHRI MADHAVRAQ SCINDIA: I
am coming to that. &ir, This is a very
imporfant question, they are the mrost
exploited sections of our country’s
popuiation.

MR. SPEAKER: Put it in a question.

SHRI MADHAVRAQO SCINDIA: Yeu
are interested in the agriculfural
labour.

MR. SPEAKER: I am interested, but
1 am also interésted in very pertic~nt
questions.

SHRI MAD_I:IAVRAO SCINDIA: Yes-
terday you gave 25 minutes for each
question.

According to the Planning Commis-
sion’ criteria based on subsistence
need, the minimum wage works out to
Rs. 240- a month whereas most States
are giving minimum wage at a rate
varying from Rs. 4.50 to Rs. 6.50 per
day which is far below this level. I
would Ifke to know whether the re-
commendations about this fermula
linking minimum wages to the basic
needs _are heing considered bWy the
Government and if so, when the Gov-
ermment is going to come to the deci-
sion on this.

SHRI BHAGWAT JHA AZAD: Sir,
we fully agree that the minimum wage
should relate fo the needy section of
the sociefy and we should continue to
lay more and more stress on this. That
is why, in The first 20-point programme
as also in the second declarad by the
Prime Minister, this has been given a
high priority ang a place of import-
ance.

Thé only misunderstanding of the
hon. Member about the recommenda-
tions of the Ministers’ Conference is
this. There are two classes. One is
the Minimum Wages Act, 1948 under
which there is a schedule of cmploy-
ments £6r which the appropriate Gove-
rnment either the Centre or the State
is empowered to announce the mini-
mum wdge. About this general wage
that Jou are mentioning and linking
of the wage with the price, the Labour
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Ministets thought that there were

large number of employments which.
were not under that schedute. Those

are not under the 217 in the State or

the Central list. But there are actudl--
ly a large number of empioymenis not

covered by the schedule. They have

said that for thosé who are below the.
poverty line, their wages and earnings-
generally should be uniform in the

country. At least, it should be one and;
should not be below that. That is one-
important thing to which we agree and.
that Is” why; we propose that apart

from the different States having the

authority to announce a migimum.
wage or revise it after two years or:
after rise of every 50-points of con--
sumer price index, there should be a

concept of general minimum wage for
employmenis not in the schedule-
which should not be below what the-
Planning Commission has fixed. That

is the recommendation and for that,.
we are bringing forward a Bill to am~
end the Miniium Wages Act where
we can .provide this, This is an im--
portant recommendation and I attach.
importance to this.

SHRI MUKUNDA MANDAL: Youw
are aware that the -agricultural work--
ers are unemployeg for more than nine
monthg in g year. And because of their.
9 months’ unemployment in a year,.
they fall into the trap of the land own-
ers in the villages. The land owners
used to pay less wages to the agricul-
tural workers, In view of this I want
to know from the hon. Minister if the
Government will provide unemploy--
ment relief {o the agricultural workers
and creafe a welfare fund from which
they will be ‘given medical relief,
housing facilities, pension facilities
etc.? This welfare fund would benefit
them, Is the Government interested
in creating such a fund and at the
same time, is it interesteg to give un--
employment relief to the agricultural.
workers?

SHRI BHAGWAT JHA AZAD: It is-
true that in a year, after the harvest-.
ing or the cultivation season is over,.
the agricultural labours in the villages:
of India are partly unemployed. This,
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-is true and we all know that, That is
why, we propose that whatever maxi-
mum we can do from our side should
be done.

About unemployment relief etc,
though we wish to do it, at present,
Sir, it is very difficult to think in these
-terms due to the magnitude of the
- problem.

‘Hegey WEied, I W WA T HWAM
ey off g femm v g, Pewd S
gl @ T qad W g 9g X iE
“wfiEeET @9l B 97 Ig HAA AN]
fod @ g, of sl g e e

B AT H X G § |
(zxauT)

AT qeTy Weied, WA a9 &
~weNy W 48 1-1-82 & @ Pem
g, O A I AT AR
IR E, TR B AT AGET W@ IR
1w @ 9g g T’ T/
Foadt @ @ Tow t!vq‘f#“mra:(’f
1 99 g ag wEl fAedt 8, S%
g7 9gt Pwa ?

st WEIgd T AWNE ¢ e
~agiew, ¥R W § A #d '@
‘far g T abudT BaF I B T
AT AR EWFE L IWAE IF
~qreftor weE <Y w1 @ feufa g L dW
T gwET F1 tawear AT g B
e P & 1 oY sgl qx a5
WME ! SFE foomg T g g
=fagrwgwma‘a’,afanﬁmg"
g wEfaEY o wor g T

TgHAT & 7

SHRI K. A. RAJAN, I would like to
draw the attention of the hon. Minister
1o z:r fact that certain industries of an
unorganised nature migrate from one
State to another, like, handloom; bidi;
.cashew and so on. In his reply he has
stateg that they have issuel instruc-
4iong to see, ag far as possible, that the
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gap ig filled up. But, unfortungtely,
the gap still exists to the disadvantage
of certain States where those industries
migrate. I would like fo know from
the hon. Minister whether he will take
stringent measures to see that it is

made uniform,

MR. SPEAKER: That is relating to-
industries.

SOME HON, MEMBERS rose—

MR. SPEAKER: It is impossible to
accommodate everybody. I am calling
one from this side ang one from that
side. If necessary, I can allow a dis-
cusSion_ It is my discretion. I am going
to use if.

SHRI RAJESH PILOT: 1 hope you
will share my viewg that there is a
discrimination between the rural agri-
cultural labour and the urban labour.
May I know from the hon. Minister
whether the Government is propesing
to have a price index formula as in the
case of organised labour for the poor
rural agricultural labour also and, it
so, when?

SHRI BHAGWAT JHA AZAD: It is

‘a fact and a very evident fact that

there is a difference between the un-
organised labouy and the organised la-
bour in regarq to the formula, The
formula for the organised labour is
the basic wage along with the dearness
allowance which is linked with the
consumer price index. This is at pre-
sent not so in the case of agricultural
labour. That is true, We think that
the formula of revision every two-
years or on rise of index by 50 points
to which Mr. Narsinh Makwana re-
ferred to is not satisfactory, This is
an important suggestion. Can we think
in termg of also linking it up according
to- the consumer price index? This has
been the recommendation of the State
Labour Ministers’ Conference. We are
considering it.

SHRI K. RAMAMURTHY: Unless
you have voluntary organisations in
the rural areas, it is impossible to im-
plement the minimum wage among the
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agricultural workers. Apart from the
minimum wage and its implementa-
tion, T would like to ask a question, It
is a long-pending issue of the Central
Act for the agricultural workers. So
many committees were formed. They
have also given their suggestions and
drafts. May I know whether the Min-
ister will bring forwad the Bill in the
present sessfon or at least in the com-
ing session of Parliament?

SHRI BHAGWAT JHA AZAD: The
E}Es: part of the question is a moot one.
Hon. Member has very rightly
said that for the implementation of the
minimum wages in the rural areas, it
is very jmportant thay we must have
strong voluntary organisation and it is
in this context that I appreciated the
eflorts of INTUC when they have or-
ganised a Conference.

(Interruptions)

Yesterday | went to them and, there-
fore, ] appreciate.

(Interruptions)

You falk. They do. That is the
diflerence. And, therefore, ! :.ppre-
ciate their efforts to organise a Camp
of Rural Organisers for the Grameen
workers.

As regards the second part of the
question  about the Bill, you have
rightly said thay it has become old
and. therefore, we propose to bring it
before the House to amend it.

oft growme AT, oo . § o=
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Cheating of Indians from Lebanon by
Job Agency

*152. SHRI M. RAMGOPAL
REDDY:

SHRI D. P. YADAV:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government's uttention
has been drawn to a news published
in the 'Times of India’ dated 3 Febru-
ary, 1982 to the eflect that 31 Indians
who came from Lebanon have been
duped by a job agency in India;

(b) what are the details in this re-
gard; and

(c) what action has been taken
against the firm?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (2) Yes, Sir.

(h) A group o! 31 Indian nationals
was recruitej by some unscrupulous
agents and promised job in a factory
on monthly salaries ranging from Rs.
3000 to Rs. 4000, in Beirut. The
agents allegedly charged each recruit
Rs. 14000. Accompanied by the agents,
they were flown to Dacca from Cal-
cutta no December 27-28, 1981 in two
batches on tourist Visas, from where
they were taken to Damascus via
Moscow, Sofia and Istanbul. From
Domascus they were sent on their
own to Beirut by bus, without possess-
ing visas for Lebanon, with the assur-
ance that they would be met by the -
dgents in Beirut. On arpival in Beirut
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on January 10, 1982, they found them-
seives stranded without jons. They
contact>d the Indian Embassy on Ja-
Nuary 12, 1982 and were repatriated to
India on January 31, 1982 as soon as a
suitable Right accommodation was
available.

(c) A case has been regisiered by
the Delh, Police on February 2, 1982,
under various sections of the IPC and
the Emigration Act against the travel
agents who were allegedly instrument-
al in gending the Indian emigrants to
Lebanon. The case is still under inves-
tigation.

SHRI M. RAM GOPAL REDDY: 1
want to know who is the agent and
whether he has registereq himself with
the Labour Ministry or not and, if not,
how that man could manage to get
visag and what sort ¢f visa was ob-
tained”
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MR. SPEAKER: Mr.
Panigrahi.

Chintamani

SHRI CHINTAMANI PANIGRAGI:
Such cases are not ijsolated. I think
the hon. Minister is well aware of
the fact that....(Interruptions)**

weaw wirea s qafed v fwe
iy

Bring those documents and let me
know.

SHR]1 CHINTAMANI PANIGRAHI:
Thousands of labourers are being in-
dented by petty contractors from
Orissa and from other states and they
are being exploited...

MR. SPEAKER: Nothing has gone
on record without my permission.
Whatever ig saig without my permis-
sion does not from part of record.

SHRI CHINTAMANI PANIGRAHI:
May I know whether the Home
Ministry will give a direction to the
State Governments that such con-
tractors shouly be punished and
whatever cases are pending, the
State Governments should immedia-

PHALGUNA 12, 1903 (SAKA)

Written Answers 34

tely take action against those offen-
ders who are exploiting the human
labour in such manner?

Even they are not taking action
against these people....

SHRI MOOL CHAND DAGA: No-
body is taking action.

SHRI CHINTAMANI PANIGRAHI:
Thousands of labourers are being
taken to the Arab and the Middle-east
countries and they are being exploited.
What action do the Government pro-
pose to take against unscrupulous
agencies and such contractors?

SHRI BHAGWAT JHA AZAD: The
hon. Member's statement is correct
that they are recruited and exploited,
To avoid that it is proposed to bring
an Emigration Bill in the House,

WRITTEN ANSWERS TO QUES-
TIONS

Development of colour T. V.

*145. SHRI PRATAP BHANU
SHARMA: Wil} the PRIME MINIS-
TBER be pleased to state:

(a) whether it is a fact that 51 cm
colour TV has been developed in the
country on indigenous know-how; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHID): (a) and
(b). According to information avail-
able with the Department of Electro-
nics, the Central Electronics Engineer-
ing Research Institute (CEERT), U.P.
Efectronics Corporation and Electro-
nics Corporation of India Limited
have developeq colour T.V. re-
ceivers of 51 cm screen size, How-
ever, these receivers have yet to be
tested for commercial worthiness,

**Not recorded.
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.« .. Khalistan_.Pak Agency

*150. SHRI CHIRANJI LAL SHAR-
MA: Wilj the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item published in English daily Tri-
bune dateq 14 January, 1882 that
Khalistan js the agency of Pakistan:
and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR]I NIHAR RANJAN LASKAR):
(a) Yes, Sir.

(b) It referg to the views of a visil.
Ing religious leader. Government
have taken note of these views,

Fall in Export in Coir Products

*151. SHRI A ' NEELALOHITHA-
DASAN NADAR: Will the Minister of
INDUSTRY be pleased to state:

(a) the measures suggested by
Government of Kerala to the Central
Government for tiding over the crisis
due to the fall in the exports and the
sluggishness in the internal markets of
coir products;

(b) the action taken by Govern-
ment of India. on it; and

(c) the details thereof”

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
to (¢). In order to boost exports,
the Government of Kerala has sug-
gested payvment of freight subsidy on
exports  This proposal has been exa-
mined and an alternative proposal for
cash compensatory support has been
formulated by the Coir Board, which
is now under process,

2, The Government of Kcrala has
made the following suggestions to
counter the sluggishness of demand in
the internal markets, viz:—

(i) Contribution of the Central
Government towards share capital
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assistance of the Kerala State Co-
operative Coir Marketing Federa- .
tion;

(ii) Rebate on sale of coir and
coir products of the cooperatives
within the country;

(ili) Reimbursement of the 50
per cent amount contributed by the
State Government to the Kerala
State Cooperative Coir Marketing
Federation for its price fluctuation
fund; and

(iv) Reimbursement of the
amount gpent by the Kerala Gov-
ernment from 1978-79 on the Cen-
trally approved scheme of the State
Government,

These suggestions have been discuss-
ed in detail wity the officials of the
State Government They have bcen
requested to comsult the Reserve Bank
of India and the Coir Board and to
reformulate their proposals in the
light of such discussions. The specific
proposals are awaited from the Gov-
ernment of Kerala.

Amendment to Labour lLaws

*153, SHRI ARVIND NETAM: Will
the Minister of LABOUR be pieased
slate:

(a) whether Government have any
power to prosecute and claim dam-
ages from Labour Unions, which in-
dulge in wilful damage to public pro-
perty. causing great financial loss to
the exchequer;

(b) whether Government would
consider to adopt latest law: enacted
in this regard recently in UK, and
other countries of the world after pro-
per modification suited to our coun-

try. and
(c) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir,
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(b) and (e). In view of the above
Government does npot feel need for
the present, for enacting specia] Le-
gislation in this regard,

Strategy for Triba] Development

*154. SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether it jg g fact that strategy
of tribal development was conceived
and formulated much earlier than the
Component Plan;

(b) whether it is a fact that alloca-
tions made during Sixth Plan for Tri-
bal Sub Plin are much less than those
of Cemponent Plan;

(c) if so, the reasons therefor when
the population of Scheduled Castes is
double than that of Scheduled Tribes;
and 4

(d) the reasons why Tribal Sub
Plan has been made unlike Component
Plan, area oriented and pot beneficiary
oriented?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):

(a) and (b) Yes, Sir,

(c) A per the 1971 census the po-
pulation of Scheduled Castes is al-
most doub.e that of Scheduled Tribes,

(d) Tribal Sub-Plan approach envi-
sages area development with focus on
Scheduled Tribes. Both area develop-
ment schemeg and, beneficiary-orient-
ed schemes are also taken up. In fact,
in the Sixth Plan more emphasis is
being paid on beneficiary-oriented
scheme; than in the Fifth Plan period.
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*196. SHRI E. K IMBICHIBAVA:
SARI M. M. LAWRENCE:

Will the Ministey of INDUSTRY be
plessed to state:

(a) whether Sixth Five Year Plan
has any programme for the designing
of g cooperative production-cum-
marketing frame alongwith the States
to help the disadvantaged sectiong en-
gaged in coir industry;

(b) if so, details of the said plan;
and

(c) if not, the ressons for the same?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) Yes,
Sir,

(b) The Sixth Plan outlay in the
Central Sector for the development of
the coir industry is Rs. 15 crores, Out
of this an amout of Rs. 9,5 crores is
earmarked for co-operstivisation of
the co'r industry. This co-operativisa-
tion scheme iy designed to cover share
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capita] agsistance, mrketﬁu assist-
ance, managerial amistance ang assis-
tance for modernisation of equipment,

(c) Does not arise.

Pollution of River Chaliary by Gwa-
licar Rayons [

*157, SHR]l V 8. VIJAYARAGHA-
VAN: Will the PRIME MINISTER be
pleased to state:

(a) whether Government are aware
of the growing menace of pollution of
the Chaliar River in Kerala, by the
effluent from Gwalior Ravons Mavoor;
and

(b) if 50, the step: proposed to be
taken in this regard?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes.
Sir,

(b) The Undertaking had been di-
rected by the State Board for Preven-
tion and Control of Wester Pollution
to put up adequate effluent treatmenmt
plant so that the effluents conform to
the standard, prescribed by the State
Board. The Undertaking had also been
directed to discharge tresteq effiuents
at a distance of 6 4 Km downstream
of the Pactory site. For failure to com.
ply with these directions. the State
Board has lasunched  prosecution
aguinst the Undertaking in the Court
of Lay under the Provisions of the
Water (P&CP) At, 1074,

District Levet Plansing Machinery in
States

*158. SHRI SONTOSH MOHAN
DEV:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of PLANNING
be pleased to state:

(8) whether t is a fact thet the
Planming Commmission had spptoved a
scheme ¢o strengthen district lewel
Plesming machinery in the States %o
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ttrengthen the plan formulation and
implemetation machiery at the district
level;

(b) whether it js also proposed to
share such, expenditures incurred by
the States;

(c) the outlay provided in the Sixth
Plan for the purpose; and

(d) what are the other details in
this regard?

THE MINISTER OF PLANNING
(SHRI S, B. CHAVAN): (a) The
Planning Commission has framed a
scheme to strengthen District Plan-
ning Machinery in the States.

(b) to (d), The scheme is under
active comsideration of the Govern-
ment of India.

Tribal Migrant Labour

*159. SHRI CHINTAMANI JENA:
Will the Minister of LABOUR be
pleased to state.

(a) what are the names of the
Stales in which large number of tribals
migrating seasonally in search of work
have been noticed;

(b) whether Government agre aware
that the system of ‘dadan’, another
form of bonded labour, particularly in
Orizsa whereby persons gre recruited
on the basis of contracts for going
any skilled or unskilled work is stil in
vogue;

(¢) if so. whether it is also 5 fact
that majority of the members of the
Scheduled Castes and  Scheduled
Tribeg are agricultural labourers; and

(d) jf so. what steps Government
have taken or propose to take for im-
proving their socio-economijc condi-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
BHAGWAT JHA AZAD): (a) Tribal
labour mostly migrates from Bihar &
Orissa to the States of Punjab and
Haryana for employment during lean
period,
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(b) No, Sir, The Bonded Labour
system stands abolished w.e.f, 25-10-75.
Under section 36(1) of the Inter State
Migrant Workmen (Regulation of Em=-
ployment and Conditiong of Service)
Act, 1979, the Orissa Dadan Labour
(Control and Regulation) Act, 1975,
and any law corresponding to this Act
in force in any State stand repealed.

(c). ad (d), In view of the answer
to part (b) above, (c) and (d) do not
arise,

Permisgion for Manufacturing Cement
ang Ships to M /8. Larsen and Toubro

*160, SHRI E. BALANANDAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are plan-
ning to allow the multi-nationa] firm,
M/s, Larsen and Toubro, to diversify
its activities into cement and shipping
also;

(b) if so, the reason for the same
decision;

(c) whether the said diversification
will include the manufacturing of
ships also; and

(d) if so, details of the permisszion
given to the firm?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(d), In accordance with Govern-
ment’s licensing policy in the matter
of sanctioning additiona) capacity in
Cement Industry, Mescsrg Larsen and
Toubro Ltd,, an Indian Company, were
granted an industrial licence for get-
ting up a cement plant in Maharashtra.
In order to augment the Indian Ship-
ping fleet without any assistance from
the Government, the company has alsg
been granted permission for acquisi-
tion of ships/vessels, upto a total
capacity of 180,000 DWT, No licence
or permission has, however, been
granted to them for manufacture of
ships,

-4
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Implementation of Orders of Third
Pay Commission in Service Matters

*161, SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(3) whether it is a fact that al} the
recommendations of the Third Pay
Commission on service matters were
applicable tg all the Central Govern-
ment employees irrespective of their
working in any department; and

(b) what steps have been taken by
the Home Ministry to ensure that or-
ders issued by it arc implemented by
all and extended to others whom the
orders jssued by it are not automati-
cally applicable?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
-AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) No. Sir. Re-
commendations pertaining to zervice
conditions of the generality o: Central
Government employee; are applicable
to all sections of employees irrespec-
tive of the departments jn which they
may be working unless such recom-
mendations are related to particular
sections of employees,

(b) Orders 1ssued on recommenda-
tions which are of general applicabi-
lity to all Central Government em-
ployees either stand implemented au-
matically or are expected to be im-
plemented by the various Ministries:/
Departments, As regards the exten-
sion of these orders to employees not
covered automatically, the exten; of
applicability/implementation has been
left to the concerned Departments to
decide after detailed examination,

Universities Studying Pollution of
. River Ganga

*162. SHRI GHULAM MOHAM-
*¢*aAND KHAN: Will the Minister of
pleased to lay a state-

it is a fact that 3 num-
sities had been entrust-
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ed with the work of stu&yin. the ex-
tent of pollution in the river Ganga
and suggest ways to minimise it;

(b) if so, the details thereof;

(c) whether the universities, asso-
ciated with the work. have submitted
their projects to the Union Govern-
ment; and

(d) if so, the broaqd feature; there-
oi?

THE MINISTER OF PLANNING
tSHRI S. B, CHAVAN). (a) to (d).
At a Conference of Vice-Chancellors
of Unsversities and Directors of Re-
sarch Institutes located all along the
CGanga held in the Planning Commis-
stion on 21st December. 1981, three
Vluster Groups of the Unjvermities
and Research Institules were set
up to prepare coordinated rescarch
projecty  for the study of the
Gaqga in al' ity aspecte including
pollution These Groups have vet to
finalise treir proposals

One Union-one Project Principle

*163, SHRIMATI PRAMILA
DANDAVATE:

SHRI RAVINDRA VERMA:

Will the Minister of LABOUR be
pleased to glatc:

(a) whether ap exercise has been
undertaken to enforce one-unit-one
trade union principle in the Centrally-
run services and projects;

(b) it so. the details thereof; and

(¢) which are the prominent wer-
vices and projects where the exercise
is being carried out?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
BHAGWAT JHA AZAD): (a) No,
Sir,

(b) and (¢)..Do not arise,



45 Written Answers

dwrrier wiy TWE wic v @
WY W FTATRTOY

*164. st weweor wwf : w7 vearw
g em ot 7z T@E R FET R
(%) =1 7g 7 & P areT A -
=1 =g ag ofaiem  (Teiw
sFav faerg fmw) &1 reoT 2%7Q-
™R v fr g Fwd ofromesy g
w7 a7 rww Tl g 3

(w) ofz g, = vy 37 IoTiE
cbrrin % v % A fah 7 2
afr

(W) 7 I TRTAY & FOTRR A
T F A T G T
g ¢ vl rE o Pem g ?

* T wR () woeiw  wTE):
(€) #, =t dfer AR-sT=
vfmvnﬂml‘ﬂﬁmrms'u
g o AwEw AR TrAew
TR 1 TR R |

(w) T Tt TTAT
(w) &, =t

Collaboration with Maruti Limited

*165. SHRI CHITTA BASU:
SHRI BALKRISHNA WAS-
NIK:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have since
taken fina) decision in regard to col-
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laboration proposal of Maruti Limited
with any foreign automobile company;

(b) the foreign companies with
whom negotiationg have been conduct-
ed; and

(c) the comparative position of

evaluation in respect of offers receiv-
ed from various foreign companies?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI). (a) to
(c). Discussions are being held with
various foreign companies, Compara-
tive merits of their proposals are alsc
being examined by the Maruti Board
of Directors, .

Amount outstanding against Vimal and
Vinod Textije Mills, Ujjain

1617. SHRI NIHAL SINGH: Will
the Minister of LABOUR be pleased
to state the amounts at present out-
standing against the Vimal and Vinod
Textile Mills on account of Employees
State Insurance Scheme and Employ-
ees Provident Fund?‘

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR). According to available
information, the following amount was
outstanding against the two Mills:—

— —— — — - —
- ——— s v

- m—— i —— o—— ——

Mie, Vime! Mille
Mfs. Vinod Mills

ESI Dues EPF Ducs
(Upto 11/81) (upto 6/81)
Rs. Rs.
14,99,193 .30 32,55,812-78
63.07.416-30 1,38.17.372.39
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_lnnltnﬁon of Burmese into Aruma.
o ®E o chal Pradesh

- 1618. SHRI B, V, DESAI;: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Arunachal Pradesh Government have
urged the Centre to check Infiltration
of Burmese nationals into the Union
Territory;

(b) whether it is also a fact that
large number of Burmese pationals
have been crossing or entering Aruna-
chal Pradesh for the lamt so many
years; N ’i

(c) if so, the total number of Bur-
mese nationals who have influxed into
Arunachal Pradesh; and

(d) the steps being taken by Gov
ernment to prevent them?

THE MINISTER OF STATE IAM
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (d). 199 Burmese nationals
crossed over to Tirap District of Aru-
nacha; Pradesh jn November, 1981,
According to them. they sought re-
fuge in India to escape from the threats
of the Naga underground operating in
Burmese territory, Arunachal Pradesh
Government had also brought this
mattey to the notice of the Govern-
ment of India, Ten refugees have
since returned. Government of lndia
have taken up the question of early
return of the remaining refugeca with
the Govemme‘nt of Burma,
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1620, PROF. MADHU DANDA.-
VATE:
SHR! PIUS TIRKEY:
SHRI RAM VILAS PASWAN:
SHR! KAMLA MISHRA
MADHUKAR:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government’s attention
has been drawn to the news in “Times
of India” of 2 February, 1982 reveal-
ing that pilferage of cenment from
Government godowns in Delhi and its
sale in  black market has assumed

alarming proporglm;
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(b) whether it is true that in the
past three months alone the enforce-
ment staff of the food and civil sup-
plies department seized 3,500 bags of
unauthorised cement of which about
one third had been pilferred from the
DDA godowns; and

(c) if so, what steps are taken v
prevent such malpractices?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Yes, Sir,

(b) and (c¢). Delhi Administration
has reported pilferage of cement fro.n
cement godowng in Delhi, In order to
prevent pilferage and black-market-
ing of cement, strict vigilance is mair.-
taineq by the Delhi Administration
over movement of cement from go-
downs, All Government agencies/de-
partments engaged in construction
work have also been advised by Delhi
Administration to take preventive
action to check any pilferage and plug
possible loopholes_

‘flot Dry Rock Technique for Produc-
. ing Energy

1621. SHRI PIUS TIRKEY: Will the
Minister of SCIENCE AND TECH-
NOLOGY be plessed to state:

(a) whether it is in the knowledge
of Government that German gcientists
are experimentirg with the ‘Hot Dry
Rock Technique' for producing the
energy,;

(b) in view of the abundance of the
rock in the country, whether Govern-
ment praopnse to pay attention to this
technique;

(c) whether Gcvernment have any
information regarding the work being
carried out in nurth eastern Bava-ia;
and

(d) if so, the details thereol?
[ J
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONITS
AND ENVIRONMENT AND OCEAN
DEVELOPMENT (SHRI C. P, N,
SINGH); (a) to (d), Yes, Sir. Gov-
ernment are awa'e of the work be'ng
done in the Federaj Reputlic of Gir-
many and other countries in thjz field,
Basically, the technique consists of
sending a fluid down to depths of
about 300 metres or more and extract-
ing the heat energy for various appli-
cations, The techuique could be poten-
tially «f use in sreas where such rot
dry rocks occur, Studies and surveys
are continuing in the country on the
occurrence and potential of this form
of geothermal erergy,

Ingenuity Employed by Thieves and
.. Robbers .

1622. SHRI ARJUN SETHI: Will
the Minister of HOME ASFAIRS be
pleased to state:

(a) whether it is fact that ingenui-
ty is being increasingly employed
by thieves and robbers all over the
country to outsmart the public and
police;

(b) if so, whether any study re-
garding crimes has been conducted by
Government; and

(¢) if so, the details thereof?

THE WMINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NITHAR RANJAN LASKAR):
(a) There is no information or report
with the Government to conclude that
ingenuity is being increasingly em-
ployed by thieves and robbers all over
the country to outsmart the pubiic ard
police,

(b) and (c), Mc not arise
Copper Deposit in Andamans. .

1623. SHRIMATI SANYOGITA

RANE. Will th2 Minister of STEFL
AND MINES be pleased ‘o state:

(a) whether it iz a fact that preli-
minary investigation conducted by
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the Geological Survey of India has
revealed the existence of copper de-
posit in Andamens:

(b) whether a detailed ‘nvestiga..sn
in the area is proposed in this regard;
ang

(c) if so, the Jetailg thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AMD MINES (SHLI
MATI RAM DULARI SINHA): (a)
and (h), Investications conducied b
the Geological Su-vey of India have
revealed the incidence of copper n:-
neralisation in Beadonabad arey o!
South Andamans However, thiy m'n: -
ralisation has b«en found to be of
an impersistent and disseminated na -
ture and therefore no detailed inve:-
tigation of the asrea is propcsed tn ve
taken up for the rresent.

(c) Dueg not arise.

Recommendationy of Aluminium
Congress

1624, SHRI DAULATSINHJI
JADEJA:

SHRI NAVIN RAVANI

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a three days Alumi-
nium Congress was held recently in
New Delhi;

(b) if so, the nameg of the delegaics
attendeq the meeting;

(c) the recommendationg msaJe;
and

(d) the decision taken by Govern-
ment of India thereto?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAMDULARI SINHA): (a)
Yes, Sir,

(b) A list showing the namect of
delegates who attended the Congr-ess
as furnished by the organisers, Na-
tional AMiance of Young Entrepre-
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neurs, is laid ¢n the Tatle of the
House. [Placed in Library. See Nn.
LT-3464/82)

(c) Major points which emerged
from the discussions are:

(i) India hag ihe pote:-ia] of be-
coniing a8 majo- aluminwum p:odu-
cer in the world.

(ii) There is vast scope for appli-
cation ¢f sluminium in severaj sec-
tori and for substitution of cther
materials by alvminium.

(iii} The demrard for aluminium
in the country by 2,000 AD would
be gbout ! million tonne;

(iv) There is urgent nced for ade-
quate and un-interrupted power sup-
ply to the aluminjum smeltecs,

(v) R&D stu lies are heing made
in India for reducing tnergy con-
sumption in ,luminium swrelters,

tvi) There ‘s need for stepping up
R&D efforts.

(vii) Production processes and
technology in 1etpect of aluminium
semi-finished nrcducts and consu-
mer products wil] have to quickly
adapt themveclves to effcier® and
cconomic processes.

(viii) Large strides wi!l have to
be made 1n market research. ejuca-
tion of potentia' consumers. market
penetration and creating a geaeral
awareneis  abou' the benefi's of
users of aluminivm. itg alloys and
the romposite mraterials

(ix) The primary producers, fab
ricators of semi-Snished and finish-
ed products wil; have to work to
gether in building up the market
and in meeting the growing marke?!
demand in an oiderly manner,

(x) Costs srg prices as passed
down the ntrewm from the primary
producers to thc end-product users
will have to he subjected to a dis-
cipline which will be conducive to
the growth ot demand
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. (xi) Price controls, tax structure,
production cont:zcls and 2‘her regu-
latory measureg imposed by Govern-
ment shoulq suiserve these objec-
tives,

(d) These poiits have been noted
by Government

Proposal to set up a Ferro Vanadium
Plant at Rairangpur, Orissa

1625. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of STEEL
AND MINES be plcased to state:

ta) whether 't is a fact that the
proposal to set up a Ferro Vonadium
Plant at Rairangpuy of Orissa is under
the consideration of Government;

{b) if g0. whether such Ferro Vana-
dium plant is proposed to be set up
in the financial year 1982-83; and

(c) the details about the latest esti-
mated cost and the progress made so
f3r in implementing the above propo-
sal?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANJIT CHANANA): (a) and
(b). M/g Industria] Promotion anq In-
vestment Corporation of Orissa Ltd.
(IPICOL) were granted a Letter of
Intent in December, 1978 for setting
up a unijt at Rairangpur for manufac-
ture of Ferro-vanadium and low phos-
phorus pig iron. IPICOL's request for
extension of the validity period of the
Letter of Intent up to December 1982
for enabling them to implement the
Letter of Intent is under Govern-
ment’s consideration,

(c) According toc the information
furnished by the Corporation in Nov-
ember 1981. the latest estimated cost
on land and building iz Rs, 0,30 crores
and on plant and equipment Rs. 14.00
crores It is making arrangements for
land wate; and power, and entared
into an agreement with an Indian firm
to implement the project in joint sec-
tor, The Corporation hag also stated
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that it is taking steps for the procure-
ment of know-how and the plant and
equipment for the project,

Foreign Inspired Instability in Maui-
pur..

1626. SHRI G, Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that some
foreign inspired vested interests have
been noticed misguiding the youth to
create instability in Manipur; and

(b) if so, the steps taken by Gov-
ernment to check  anti-Government
activities iy that State?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b). Government are aware
of certain misguided extremist orga-
nisations in Manipur having made
efforts to resume contacts with foreign
countries for securing assistance, Or-
ranisations indulging “in secessionist
aclivities have been declared unlawful
assocations under the Unlawful Acti-
vities (Prevention) Act, 1967 Secu-
rity Forces are taking appropriate
steps to check the violent activities,
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Gnuidelines to Statey for Precautiona.
..ry Measureg to check commanal
e uh“

1628, SHRI HARIHAR SOREN. Will
the Minister of HOME AFFAIRS be

pleased to state:

(s) whether his Ministry has sent
guidelines to varioug States to take
precautionary measures against the
activities of the anti social element
who create ground for communal
riots;

(b) whether strict instructions have
been given to the different State Gov-
ernments to be vigilant in the tension
prone areas; and

(¢) the details about the steps taken
by Government in this regard?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b). Yes, Sir.

(e) A statement is attached.
STATEMENT

Detallg about the sieps taken by the
Government

The conclusions/re~ommendations
made by various Commissions on com-
muna; disturbances referring to ()
intelligence set-up. (il) preventive ac-
tion. (iii) administrative action in-
cluding investigation of offences etc,
were forwarded to the State Govern-
ments and Union Territory Adminis-
trations for guidance ang suitable ac-
tion in Jonuary, 1980,

S

" fedence of Governmentg and Chief
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2. The Government conveneq a con-

Minister held in April, 1880 on Law
and Order, The State Governments
and Union Territory Administrations
were advised to be vigilant ang take
all preventive measures.

3, Specific guidelineg for controlling
communal disturbancs and to pro-
mote communal harmony were issued
to gll the State Governments and
Union Territory Administrations for
suitable action in October, 1980. These
guidelines interaalia include eotreng-
thening of intelligence set-up preven-
tive action, administrative measures,
contingency planning, appropriate
perronnel policies, training etc,

4. The measures taken are review-
ed at Conferences held from time to
time with Stste Government officials,

Domestic Capacity for manufacture of
paper

1629. SHRI A. C. DAS: Will the
Minister of INDUSTRY be pleased to
luu;

(3) whethe; Government have
taken various measures to raise the
domestic capacity for the manufacture
of paper;

(b) if s0, what sre the stepy taken
by Government for the above purpose;

(c) the tolal number of lettergy of
intent issued to the manufacturers or
the applicants to set up mini-paper
plants between 1978 and 198!; and

fd) the details about the performance
of those mini-paper plants to increase

paper production?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARID): (a) and
(b). Yey Sir. Apart from taking up
paper projects in the public sector,
Government have taken the following
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stepg to encourage the growth of capa-
‘ city for the manufacture of paper:—

(i) Promoting the setting up of
paper mills baseq on secondary raw
materials which does not involve
foreign exchange expenditure has
been delicensed,

(1) The facility of importg of
second hand paper plantg of capa-
city upto 30 tonnes per day was
allowed till 31-3-81, and resulted in
substantial addition to capacity, As
sufficient capacity had been set up,
and with 3 view to develop indige-
noug capacities, the scheme was
withdrawn after 31-3-1981,

(iil) The import of pulp has been
liberalized,

(iv) The import duty

paper used for paper
been waived.

(v) Excise rebates have beep al-
lowed to small paper mills for the
use unconventional raw materials,

(vi) Special incentives have been
offered for the utilisation of baga-
sse for paper making.

on waste
making has

(c) 117 Letters of Intent were issu-
ed for setting up paper mills of capa-
city 10,000 ‘onoes per annum or be-
low, between 1978 and 1881.

(d) The percentage of production of
psper and papcy board by small paper
mills of capacity 10,000 tonnes per
annum and below, has increased ‘from
about 15 per cent in 1978 to 22 per
cent in 1981

Palekar Award-renewal of accredi-
tation of correspondents

1630. SHR RASA BEHAR! BEH-
RA: Will the Minister of LABOUR
be pleased to state:

(a) whether any assessment has
been made by the Ministry about the
accredited correspondents whose ac-
creditstions have not been renewed
by the newspeapers authorities with
the fear of implementation of the
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Palekar Award in the cage of the con-
cerned journalists;

(b) if so the names of the corres-
pondents whose accreditation hag not
been renewed by the newspapers
authorities and the details thereof;

(c) the details of the enquiry made
by the State Governments in  each
of the cases and the details of the
reports received by the State Govern-
ments; and

(d) the details of the action taken
up to date by the Ministry for proper
implemenation of Palekar Award to-
wards journalists?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) No, Sir. No
specific  complaint regarding non-
renewal of accreditation has been re-
ceived.

(b) and (c). Do not arise.

(d) The State Governments/Admi-
nistration have been advised to en-
sure proper implementation of the
Government orders on the recommen-
dations of th Palekar Tribunals and
to initiate legal action against the
defaulting newspaper establishments.
The Ministry of Labour has appoint-
ed a Committee to oversee ‘he pro-
gress of implementation.

Setting up of nuclear Energy plant
in Punjab

1631. SHRI R. L. BHATIA: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Department of
Atomic Energy has since taken a de-
cision to send a Study Team to Pun-
jab to assess the feasibility of setting
up of a nuclear energy plant in that
Stnte; =

(b) if so, the places visited by the
Study Team and the outcome of the
discussions held by them with the
Government of Punjab in thig behalf;
and
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(c) sthe likely place tentatively
considered by this Team for the set-
ting up of the plant?

THE MINISTER OF STATE |IN
THE DEPARTMENTS OF SCIENCE
AND TCEHNOLOGY, ELECTRONICS
AND ENVIRONMENT AND OCEAN
DEVELOPMENT (SHRI C, P N,
SINGH): (a) A committee has been
appointed by Government for gelec-
tion of suitable sites in Northemrn,
Western and Southern Regions for
setting up new atomic power plants
in the country.

(t) and (c). Report of the Site Se-
lection Committee js awaited.

Manafacture of wrigt watch compo.
aenty

1632. SHR!I K. MALLANNA: Will
the Minister of INDUSTRY be plees-
ed to state:

(a) whether Government of India
have decided to encourage creation of
further capacity for manufactur of
wrist watch components by non-Mo-
nopoly Restrictive Trade Practices
companieg to meet the requirement of
watch assembly units in the small
scale sector; and

(t) if g0, the details while consi-
dering proposals for crcation of fresh
capacity and how much production of
components would be made available
to the small units”

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARD: (a)
Yes, Sir.

(b) Th¢ Government have recent-
ly decided to encourage establish
ment of further capacity mainly for
manufacture of wrist watch compo-
nente. This i with a view to deve-
loping indigenou: components manu-
facturing capacity to meet the de-
mand of gmall scale assembly units
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. . §
80 Bs to obviate continued depen-
dence on imports. © Of the capacity
thus created, atleast 2{3rd of the pro-
duction of watch components would
be applied to small gcale assembly
units and not more than 1{3rd would
be utilised for manufacture of com-
plete watches. Preference would be
given to proposal for locating projects
in industrially backward/hilly arcas
and which aim at a high degree of
indigenisation from the first year
MRTP and FERA compaines would,
however, not be considered for estab-
lishing additional capacity.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN LAS-
KAR);: (a) to (c). The information
is being collected and will be laid on
the Table of the Mouse.

Setting up of an integrated steel
Plant in Morocco

LAKSHMAN  MAL-

1635. SHRI

LICK: WIl the Minister of STEEL

AND MINES be pleased to state:

(a) whether Government have a
proposal to help Morocco in setting up
of an integrated steel plant of one
million tonne capacity in that coun-

try;

(b) if 30, the expected time of
the implementation of the above
proposal;

(c) what is the estimated cost of

that proposed steel plant;

(d) whether any agreement has
been signed by both the countries for
implementing the above proposal;
and

(e) the progress made so far in
implementing the above proposal?

THE MINISTER OF STATE IN

THE MINISTRIES OF INDUSTRY
AND STEEL AND MINBS (SHRI
CHARANJIT CHANANA): (a) to

MARCH 3, 1982
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Tourism visited India in November
1981 and during discussions with the
Minister for Commerce, Steel and
Mines, he had requested for expert
asgsistance in studying the feasibility
of setting up an integrated steel
plant in Morocco based on local
raw materials. It was agreed that
a team of experts from MECON
would visit Morocco to undertake this
study. The Indian Embassy in Mo-
rocco is to finalise the programme for
the teamy visit in consultation with
the Moroccan authorities.  The mat-
ter is being pursued.

Production of Cement in 1981—1943

1636. SHRI NAVIN RAVANI: Wwill
the Ministtr of INDUSTRY be pleas-

ed to state:

(a) the production of cement dur-
ing the year 1981, factory-wise and
in minj cement plants;

(b) the quantity of cement import-
ed during the year 1981; and

(c) the estimate of production dur-
ing the yeers 1982 and 1983?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHAR!
NARAYAN DATT TIWARI)- n)
A statement is attached.

(b) 14.43 lakh tonnes.

(¢) Production of cement during

(e). Yes, Sir, A Moroccan delegation

lJed by H.EE. Mr. Azeddine Guesscus, 1982-83 is estimated at 28 million

Minister of Commerce, Industry and tonnes. i
Siatemeont

Factoru-iwise  prodiction of ormemi during 108

S.No. Name of the Unit Produc-
. tion
(Tonne 8)
1 AC.C. Lid. Banmore . . e e e e 67618
t ACC, Lid. Babupendes . . . e e e e . S
3 A.C.C. L., Chaibaw . . - . . . 53"
4 ACC, Lid. Chanda . . . . . . 480

Fy Q,
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8.No. Name of the Unit K - , Produc-
. N tion
. » g ~ « (Tonnes)

A.CC. L., Jamul . . . . . . . . . . 1083827
A.C.C. Lud., Dwarka . . . . . . . . . . 2106 o0

s

6

7 ACC. L., Khalari . . . . .« . . osa00
8

9

AC.C. Lud., Kistna . . . . . . . . . 250214

A.C.C. Lu., Kymore S . . . . . . . 625670
10 A.C.C. Lud., Lakheri . . . . . . . . . . 272075
11 A.CC. Lud.,, Madliukkarai . . . . . . . . . 310159
12 A.CC. Lid, Mancherial . . . . . . . . . . 204235
18 ACC.Ld, New Porbander . . . . . . . . . 128029
14 A.C.C. Lud., Porbander (whit) . . . . . . . . 26300
15 A.C.C. Lid., Scvalia . . . . . . . . . . 204940
16 ACC. Lid,Shahabad . . . .« . . . . . . 390669
17 AC.C. Ld., Wadi . . . . . . . . . . 390104
18 A.C.C. Lu., Sindri . . . . . . . . . . 165635
19 Andhra Cements Vishakapatnam . . . . . . . . 174638
20 Andhra Cements \ijaywada . . . . . . . . . 229225

a1 Bagalkot Udyog . 170620
29 Birla Cement Works . . . . . . . . . . 415836
23 Chettinad Cements . . . . . . . . . . 367558
94 Cement Corpn. Bokajan . . . . . . . . . . 196680
g8y Cement Corpn. Kurkunta . . . . . . . . . 187942
96 Cement Corpn. Mandhar . . . . . . . . . 336475
87 Cement Corpn. Rajban . . . . . 180379
28 Cement Coprn. Akaltara . . . . . . . . . 240935
29 Cement Corpn. Neemuch . . . . . . . . . 182960

30 Century Cement . . . . . . . . . . . 64s100
st Dalmia Dadri Cement . . . . . . . . . . 10386

s# Dalmia Cement Bharat . . . . . . . . . . 495839

88 Durgapur Cement . . . . . . . . . . 365412

94 Hira Cement . . . . . . . . . . . 410647

35 India Cement (Sankaridurg) . . . . . . . . . 582864

¢6 India Cement (Talayuthu) . . . . . . . . . 621481

97 Jaipur Udyog . . . . . . . . . . . 483720
3767 L8—3 -
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* ,1,,"‘5’ A e
thom gyt
. L .o .=+, (Tonnes) ..

S8
39 I.K. Cement Works . . . .‘ .- .. . . . . G6goBoy
40 Kalyanpur Lime & Cement . . . . . . . . o« 819521
41 Kesoram Cement . . . . . . N . . . . Bdesi6
42 Madras Cement . . . . . . . . . . . 494647
43 Mawmlu-Cherra Cement . . . .« . . . . ga7so
44 Mysore Cement . . . . e " . . . . . . 407810
43 Orissa Cement . . . . . . . . . . . 4m8og
46 Panyam Cement . . . . . . . . . . . 403306
47 Ramakrishan (K.C.P)) . . . . . . . . . 237977
48 Rohwus Industries . . . . . . 5 . . . « 049881
49 Saurashtra Cement . . . . . . . . . . 397918
30 Satna Cement . . . . . . . . . . . 506446
81 Shree Digvijay (Sikka) . . . . . . . . . . 69goco
82 Shree Digvijay (Ahmedabad) . . . . . . . . . 119429
83 Shree Digvijay (Sewrer) . . . . . . . . . 148794
s4 Sooewalley Portland Cement . . . . . . . R . 164798
58 Tamilnadu Cement (Alangulam) . . . . . . . . 298248
86 Tamilnadu Cement (Ariyalur) . . . . . . . . . 2806465
57 Travancore Cement . . . . . . . . . . 39981
88 Udsipur Cement . . . . . . . . . . . 291197
39 U.P. Statc Cement Corpn. Churk . . . . . . . . 354499
60 U.P. Suate Cement Corpn. Dalls . . . . . . . . 129919
61 Visvesvaraya Iron & Steel Lid., Bhadravati . . . . . . 69d79
6a Kutch Cement Mind) . . . . . . . . . . 1833
63 Maibhar Cement . . . . . . . . . . . 403794
64 Yearaguntla . . . . . . . . . . . . 118869
65 Chunar . . . . . . . . . . . . 137583
66
67
68
69
70

Mangalam . . . . . . . . . . . . 17278
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Reservations in promotions to Sche_
duleq Tribes Officers for Selection
Grade Posts

1637. SHRI N. E. HORO: Will the
Minister of HOME AFFAIRS be
Ppleased to state:

(a) whether Government propose
to extend the reservations in promo-
tions in accordance with July, 1974
orders to the Selection Grade posts
in view of the negligible percentage
of representation of Scheduled Tribe
officers in the higher category posts;

(b) whether it is a fact that many
of the reserved posts for Scheduled
Tribe Officers are diverted to Sche-
duled Caste Officers; and

(c) what steps  Government pro-
pose to remedy the position and pro-
tect the interests of Scheduled Tribe
Officers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) The July, 1974 orders re-
lating to reservation in promotion by
selection applies to all cases of such
promotion upto the lowest rung of
Group A (Class 1) posts, including
selection grade posts covered within
this framework. It is not proposed to
extend the scope of the 1974 or-
ders.

(b) and (c) Separate reservations
have been provided for Scheduled
Castes'Scheduled Tribes. In case of
non-availability of Scheduled Castes
and Scheduled Tribes officers, reser-
vations are carried forward to three
subsequent recruitment yearg and in
the final year of carry forward re-
servations are exchangeable between
Scheduled Castes and Scheduled Tri-
bes snd vice-versa in all cases ex-
cept in promotion by selection from
group C to Group B to the lowest rung
and from Group B to the lowest rung
of Group A where reservations are
exchangeable in the same year itself.

The present scheme of reservation

_protects Whe inferests of both the re-

seryed communities eadequately,

arem—. .
- ’ 4

Expenditure incurred by DMC in
defending proceedings in course for
House Tax Cases ..

1638. SHRI SOMJIBHAI DAMOR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the amount of legal expenses
incurred by the Municipal Corpora-
tion of Delhi in defending proceedings
in House Tax cases instituted against
them by the house owners in the
Supreme Court, Delhi High Court
and the District Judge’s Court during
1981, regarding non-implementation
of the Supreme Court Judgement
dated 20th December, 1979;

(b) how many such cases were de-
cided by the above courts finally dur-
ing the year 1981; and

(c) how many cases decided by
the above courts during 1981 regard-
ing non-implementation of the Sup-
reme Court Judgement dated 20 De-
cember, 1979, went against the Muni-
cipal Corporation of Delhi and in how
many cases the assessment orders of
the Municipal Corporation were qua-
shed and fresh assessment ordered by
these courts?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBIAH): (a) to
(c) The Municipal Corporation of
Delhi has reported that as on
31-12-1981, there were 8758 cases
pending in the various courts in
Delhi jn which the Corporation is a
party, These cases included cases
relating to property tax assessment
also. Furnishing information in re-
gard to the number of cases pending
and disposal of, in favour of against
the Corporation, in 1981, and the
amount spent on these cases would
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require scrutiny of the cases pending
ag on 31-12-1881 apd slsv the ceses
disposed of guwing the year 10M.

6w Technology of manufacturing
Cement from Fly-Ash

1639, SHRI R, K. MHALGI: Wwijll
the Minister of INDUSTRY be pleas-
ed to refer to the reply given to
Unstarred Question No. 3571 on 9
September, 1981 regarding new tech-
nology of manufacturing cement from
Fly-Ash and state: -

(a) what are the certain disadvan-
tages of new technology of manufac-
turing cement from Fly-Ash which
have been acted against adoption;

(b) when these 3o called disadvan-
tages are reported and by whom;
and

(c) whether Government have
finally left the idee of thig technolo-
N4 to make commercially guccessful?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI!
NARAYAN DATT TIWARI): (a)
The new technology proposes manu-
facture of cement through synthetic
slag from limestane and fly-ash ack-
vation by sodium hydroxide. The fol-
lowing disadvantages in adoption of
this process for production of cement
on a commercial scale have been re-
ported:—

(i) Hygroscopic and corrosive na-
ture of sodium hydroxide.

(i) Cost of Sodium Hydroxide in
India.

(lii) Practical difficulties in mar-
keting of wet paste binder,

(iv) Practical problems in pro-
curemnt and addition of activator
at site by individual agencies.

(v) Doubts with regard to dur-
ability of such binders and inade-
Quate of data on the subject

(vl) Low iron content in India

fiy-ash makes the procesg difficult
and eustly for recovery of iron.
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. .Zr (vil) The process is not known to

have been successfully developsd °
on a commercial scale.

(b) During 1977 by Building Re-
search Establishment, a research ing-
titute of United Kingdom and in
1981 by the Cement Research Insti-
tute of India during an All India Se-
minar of cement manufacture.

(c) Having regard to the fact that
we have plentiful gupply of cement
grade limstone in the country and in
view of the disadvantages of the tech-
nology mentioned above, Government
are not in favour of adoption of this
technology for manufacture of cement

for the present

Use of Electric Chair/Drug methods
for death penaltly

1640 SHRI MOHAN LAL PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are still
continuing the Primitive and cruel
method of giving death penalty by
hanging in spite of its advancement
in the sciences, and

(b) if so, the reasons for not adopt-
ing a scientiic mcthod Lke electric
chair or use of drug which are less

painful?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBIAH); (a) and (b)
The method of execution of death
sentence is prescribed under Section
354 (5) of the Code of Criminal Pro-
cedure. 1978. In accordance with the
provision of that section when a per-
son ig sentenced to desth. the court
shall direct that he be hanged by
the neck till he is dead.

The question about the best method
of ending life of a condemned pri-
soner in s harmlesy and the speedy
manner ag possible and the propriety
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of the method of hanging a convict
with a rope was examined in the
past and the medical opinion did not
recommend any chance in the present
method of execution by judicial hang-
ing having regard to the state of
scientific knowledge, The Law Com-
mission alsp went into this question
in a greater detail in their Thirty-
t:1:% Jeport and did n.t rec v mend
any change in the law on this point,

Smuggling of armg from Pakistan

..1641. SHRI H. N. NANJE GOWDA:
Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether jt ig a fact that a
large number of arms are being cmug-
gled into India from Pckistan;

(b) whether recently guns manu-
factured in Pakistan have been geized
in Jammu ang Kashmir;

(¢) whether Government have re-
<eived similar renortg from other bor-
der States and if so, the steps Gov-

ernment have taken to curb them;
and

{d) whether Gavernment have en-
sured that guch arms are not going
into the hands of the anti-social cle-
menis and dacoitg and if so, the
steps taken in this direction and the
number of persons arrested who are
dealing in this armg trade?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NTHAR RANJAN LASKAR):

(a)) t (d) The require in-
formation js being collected and will
be laid down on the Table of the
House on receipt.

Relative position of Rural and ur-
ban employment imn Delhi

1642. SHRI BHIKU RAM JAIN:
Will the Minister of LABOUR be
pleased to siate:

(a) the relative position of emip-
loyment in the rural and urben re-
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gions of the Union

Territory of
Delhi; :

(b) vihe\her it is a fact that wun-
employment in rural Delhi is much
more than in ureen Delhi; and

(¢) what steps Government pro-
pose t0 take to generate eimployment
for the rural population which s
bheing driven to near destitution?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAYVIR): (a) and (b) As per
survey on Employment and Unemp-
loyment conducted during Jduly 1977
to June 1978 in the Union Territory
of Delhi as part of All India Nation-
a] Sample Survey Organisation Pro-
gramme (32nd Round), percentage of
unemployed to working age popula-
tion (15—59 years) is 6.36 in urban
areag and 9.13 in rural areas. No sur-
vey has been conducted after 1977-78,

(c) Generation of employment op-
portunities is an established objective
of all development schemes being im-
plemented in rural areas of Delhi.
Some of the importan: schemes being
implemented in rural areas are: sct-
ling up of rural indusirial Estates;
work sheds in rural areas: Training
of Rural Youths for Self-Employment
(TRYSEM); Industrizgs Survey and
Business (1.5.B.) by District Rural
Development Agency; assistance  to
marginal and small farmers, agricul-
ture labourers and rural artisans etc.
Further the different schemes being
implementeq undey Minimum Needs
Programme, such as, rural roads.
rura] electrification etc. are highly
employment-criented. ..

Minimum wages for agricultural wor.
kerg

1644, SHRI VIJAY KUMAR
YADAV: Will the Minister of
LABOUR be pleased to state;

(a) whether it is a fact that Gov-
ernment have evolved flve pointg for-
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mula to regulate the minimum wages
of the Agricultural labvurers of the
country, if so, details thereof; and

(b) whether Government have any
proposal to fix uniform national mi-
nimum wages for the agricultural la-

‘ byurers of the country; if so, what
are time schedules to implement the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR); (a) The following
plan of action has been drawn up
to enforce the minimum wages in the
employment in agriculture: —

(i) to pursue action with the
State Governments|Administrations
which have not yet fixed minimum
wages;

(li) to expedite revision of mi-
nimum wages in the States/Terri-
tories which have already either
notified draft proposaly or constitu-
ted committees for thig purpose;

(iii) to advise the State Govern-
ments|Administrations, which have
not yet taken action to revise the
minimum wages, to expedite action
in thig regard; = ........

(iv) to ¢xamine the poesibility of
evolving a Centrally Sponsored
Plan Scheme for strengthening the
enforcement machinery for employ-
ment in  agriculture. The Scheme
may include proposals for setting
up an effective monitoring units in
the Labour Departments for the
implementation of the Minimum
Wages Act; and

(v) to carry out amendments in
the Minimum Wages Act to im-
prove its working.

(b) No. Sir. ..
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Soviet Amsistance to finance Alumina
Plants

1645. SHRI K. PRADHANI:

SHRI DAULATSINHJI:
JADEIJA:

SHRI MOHANLAL PATEL:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) the total number of Alumina

plants proposed to be constructed dur-
ing the Sixth Plan period;

(b) whether Government have
sought the assistance of Soviet Union
to finance some of the Alumina
plants;

(c) if so, the names of those Alu-
mina plants which are likely to be
financed by USSR;

(d) the ustimated cost of those
Alumina plants; and

(e) the details about the total
amount likely to be financed by USSR
for cach of those Alumina plants?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA): (a) to
(e) Establishment of an 800,000 tpa
Alumina plant, which forms a sart of
the Orissa Alumina|Alumnium Com-
plex, hag been sanctioned by the
Government as a part of the Sixth
Plan. The project is under imple-
mentation and is substantially financ-
ed by credit from France and a Euro-
currency loan from a censortium of
intcrnational banks,

A feasibility report has been pre-
pared by Soviet Consultants for a new
6—8 lakh tpa Alumina plant in Andhra
Pradeshk The estimated cost of
project ranges from Rs.  556—643
crores, depending on the size and
other specific parameters chosen, The
Soviet side hag been requested to
provide a major part of the cost of
financing the project, and to buy
back the whole, or a substantial part,
of the Alumina to be produced. The
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matter is under negotiation. Since va-
rious issues still remain to be resolved
before an investment decision is taken,
only a token provision of Rs. 1 crore
has been made in respect of this pro-
ject in the Sixth Plan.

Reduction ia regional imbalances in
the country

1646. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
PLANNING be pleased to state:

(a) whether Government are con-
sidering a plan for reducing the re-
gional imbalances in development of
Indian  economy during the Sixth
Plan period; and

(b) it so, the details thereof?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b)
The Sixth Plan has already been fin-
alised. Within the constraints of re-
sources, the outlays provided ind
the policy measures outlined in the
Plan are intended to take care of the
reduction of regional imbalances. These
include various devices of resource
transfers, centrally sponsored schemeg
for gpecific problem areag and target
groups, provision of minimum needs
and provision of incentives to entre-
preneurs in the way of concessional
finances/capital subsidy in industrial-
ly bacwarq districts,
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frregularities prevailing in D. K.
Agencies

1647. SHRI HIRALAL R. PARMAR:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware
that D. K Agencies, Delhi a leading
export company in bookg has not been
observing the rules and regulations of
Government regarding export;

(b) whether it has opened its several
brancheg all over India;

(c) the names of all such branches
working under ‘DK’ heaq together
with details of partners indicating
their relationship with each other;

(d) whether employees of these firms
are forced to sign on pay vouchers of
more amounts than they are actually
drawing; and

(e) if so, action proposed to be taken
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) Nothing adverse
hag come to the notice of the Govern-
ment against D. K. Agencies, Delhi.

(b) and (c). According to available
information, there are 5 brancheg of
this firm in Delhi. Their details
alongwith the relationship of the part-
ners with each other are indicateq in
the statement attacheq,

(d) No such complaint has been re-
ceived.

(e) Question doeg not arise.

Statement

Statenent referved to in the magml pam (b) and (¢, of Lok Sabha unstarred question No. 1647
d the grd March, 1982

Branches

Partners

t M/s. D.K. Publishers, Ansari Raod, New Delhi . . 1. Sh. Ishwar Chand Mittal

S/o Shri Khajan Chaad

2. Sh. Pramil Mittal
S/o Sh. J.C. Mittal

3. Sh. Praveen
S/o Sh. J.C. Miual
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i B i - e
P et =
e Bradehes . Pertrers
-2 Mjs. DK. Pablishers, 29/ Shakti Nagar, Delhi . . Sh. 1.C. Miual

T

"8 Mj/s D.K. Procesing Service, 313/73-C, Inder Lak, Dethi

4 M/s. D.K. Book Ovrganisation, 313/724-D, Inder Lok, Delhi

3 M/s. D.K. Agencies, H-13, Bali Nagar, Delhi .

" ‘Slo. Sh. Khazan Chard

2. Sh. Praveen Mital
S/o Sh. 1.C. Miual

3. Sh. Pramil Mitual
S/o Sh. 1.C. Mittal

t. Sh. Jaswant Raj
S/o. Khazan
2. Sot. Madhu Bala
Wjo Sh. Ramesh Kumar

s. Sh. Dwarika Dams
Sjo Sh. Kulwan: Rai

1. Sh. Kulwant Rai Miual
$/0. $h. Khazan Chand

2. Sh. Khazan Chand
S/e- Sh. Dwarika Dam

s. Sh. Ramesh Kumar
S/e. Sh. Khasan Chand

4. Smt. Vidya Devi
W/o Sh. jasmant Rai

t. Sh Jaswant Rai
S;0 &. Khazan Chand

g. Sh. Kulwant Raé
S/o. Sh. Khazan Chand

3. Sh. Ramesh Kunwer

Relationhip

Shri Khazan Chand is son of Shri Dwanka Dam, SyShri Ishwar (hasd Mitwal, |juswant
Rai, Ramesh Kumar and Kulwant Rai are soms of Siri Khazan Chand. Set.  Madhu Bala is wife
of Sh. Rames Kumar i.e. daugheter-in-law of Sh. Khazan Chand. Smt. Vidya Devi is wife of
Shri Jaswamt Rai i.c. daughterin-law of Shri Khazan Chand.

Names of top twenty.five contractors
operating in TISCO Group

1648. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) names of the top twenty-five
contractors operating in the TISCO
group of colleries 2y om 1 January,
1982 and the names of the owners or
shareholdiwy of those costractor com-
panies; '

(b) names of contractors operating
in the TISCO group of industries at
Jamshedpur and the names of the
ownerp of shareholders of these com-
panies;

(c) whether it is & fact that many
of the contractor firme sre the benami
companies of the TISCO officials ope-
rating in a closed circuit to evade
Government revenue; and

(d) whether Government would
have a probe into the matter?
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THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANJIT CHANANA): (a) to
(d). Thig information is not available
with Government, and time and la-
bour required for its collection even
if it were feasible, would not be com-
mensurate with its usefulness.

=

Pifty Conference on Safety in Mines

1650. SHRI  RAM VILAS PAS-
WAN:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of LABOUR be
pleased to state:

(a) whether all the recommenda-
tiongs of the Fifth Conference on
Safety in Mines in the country have
since been implemented by Gove-
ernment;

(b) if not, the reasons for delay;
and

(c) the time by which all the re-
commtndations will be implemented
by Government?

THE DEPUTY MINISTER IN THR
MINISTRY OF LABOUR (SHRI
DHARMAYVIR): (a) to (c). Most of
the recommendations of Fifth Confer-
ence on Safety in Mines are to be
implemented by various mining
companies|organisations. These are at
various stages of implementation. A
Committee under the Chairmanship
of Director General of Mines Safety
and consisting of representatives of
workers, employers and other con-
cerned organisation has been set up
in January, 1982 to review progress

of the implementation of the recom-
mendations.

Sale of defective tape recorders by
M/s, Televista Electronics

1651. SHRI GHULAM RASOOL
KOCHAK: Will the PRIME MINIS-
TER be pleased to state:

(a) whether M!s. Televista Electro-
nies Pvt. Ltd., of Delhi is cheating
the public by selling defective tape
recorders and then not henouring
the guarantee commitments made;

(b) whether any complaint has
been received by Government in this
regard; and

(c) if so, the action taken there-
on? .

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a)
and (b). Government have not re-
ceived any specific complaint against
Mi|s. Televista Electronics Pvt. Ltd. as
averred in the question,

(c) Does not arise.

Setting up of Industries in Eastern
States

1652. DR. R. ROTHUMAMA: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) number of small scale, medi-
um scale and large seale industeies
so far set up in the States of Mizo-
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ﬁm, Nagaland, Manipur. Meghalaya,
Tripura and Arunachal Pradesh;

(b) detailed programmes, proposed
to be taken up for setling up of such
industries in the=se States jn 1982-83;

(¢) whether the Ministiry propose
to set up paper mills in Mizoram; and

(d) if so, the details thercof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Information is given in the attached

statement.

(b) A special group on industrial
estates in the North-Bastern region
has recommended that the RBI should
play a more positive role to monitor
the flow of credit from each of the
banks operating in :he States Union
Territories of this region and advise
the banks operating with a view to
neutralising the handicaps of SSI units
arising out of the need to carry a
long inventory. It has also been de-
cided to constitute 3 'vorking groups
to look into the proolims of indus-

MARCH 3, 198;

8¢

trial development under the following
3 categories—

Written Answers

(a) Industrial planning and pro-
Ject Identification for the North-
Eastern Region.

(b) Entrepreneurship, Organisation
and infrastructure;

(¢) Input supply arrangements

and credit

The major programmes to be taken
up by the various State Governments
for development of small industries
in 1982-83 mainly include quality
control scheme, specia] incentivey to
tribal entrepreneurs, loan to Indus.
trial Develapment Corporations, loan
to small units, the salestax loan)seed
margin money, loan assistance through
DIC’s, commercial distillation units
for citronella, fruit canning units,
prov.sion of training etc.

(¢) and (d), According to Govern-
ment of Mizoram, Paser Mill of ten
tunnes capacity per day js proposed
to be set up for which project report
is under preparation

Seatement

Letters of Intent and Industrial Licences isued during the year

Name No. of
U.Ts of Saatet s;:u § 1979-1981
T Units regi-
stered with
he Direc-
:ornr of 1979 19R0 1981 L
Industrics Ll 1L LI
. (com-
mulative) as
on 31-12-81
Mizoram 599 . oo s
Nagaland . . 966 6 .
e .e |
M‘niw . 0“0 oe . .
Mecghalaya . 393 t ’e i oo
Tripura . *. 188 . . . . .
on .o ' LX ]
. :ngn
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y Development of Western Ghats

1653. SHRI V. N. GADGIL: Wwill
the Minister of PLANI/ING lLe plea-
sed to state:

(a) whether it is a fact that the
Western Ghats Development Prog-
ramme 1981-82 has been approved by
Government of India; and

(b) if 30, wiat is the tntal an.cunt
sanctioned under the programme for
~roads, bridges and Ghat roads;

THE MINISTER OF  PLAN-
NING (SHRI S. B. CHAVAN): (a)
Yes, Sir.

(t) Rs. 118.24 lakhs.

iy TR ¥ i w ww @ Pag
wt

4 4

PHALGUNA 12, 1903 (SAKA)

Written Answers 86

FPafer g8 o @ g
et & 2380 W Wex T Py @

Iy
1655. st ®¥y TW e : F
Ty ot Ig AW &1 T AN T
(*) T F@ER T AW | @A,

(7) =7 TRt P 7 ST ©ET
=% F awfa A ¢ aicafz g, o
P Prawt & awrefa; ari'c

(®) =1 A7 Pet e &Y
M Px ag it w7 Pt A AR
Y} & Iy F+TW T P W™
wAte iy FF o T Paw gt ?

g waeg W e s (st P
vwx wrwe) (%) & (¥). Prft wwmaw
® aqfuy ImE? W@ w1 AT L@
g &t T giR 9T FAWES 9T W@ I
Iy |

Centres for UPSC Examinations in
States

1656. SHRI B. R. NAHATA : Will the
Minister of HOME AFFAIRS be pleas-
ed to state.

(a) the States in India which have
no examination centreg for examina-
tions of the Union Public Service Com-
mission for recruitment ang which are
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4the States where the exgmination: cen--
tres-have been established;

(b) the reasong for not establishing”
.examination ~ Centrés in-the States:
-where Do such centreg have been esta~
.blished; and

(¢) whether Government propose to
.establféh centres in Madhya Pragesh
for examination for ’‘recruitment by
“Union Public Service Commission?

THE MINISTER OF STATE IN
-THE MINISTRY OF HOME AFFAIRS-
ANp DEPARTMENT OF . PARLIA-
MENTARY AFFAIRS . (SHRI = P..
“VENKATASUBBAIAH): ' (a) Except
+the  State of Sikkim, all the Sthtes have

o«

5 Statement
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centres: for examihations conducted by
Union Public Service Commission, A
list of the centreg ig attached,

(b) The examination centres are
generally opened at the State Capitals
from the point of view of various faci-
lities required in. the matter. The
States of Punjab ang Haryana have
the centre at thelr common capital at
Chandigarh. The Commission ig consi-
dering: a proposal to open a centré in
Sikkim in. consultation with the State
Government.

{cy Another’ cenfre in Madhya Pra-
desh is contemplated in consultation
with State Goverlament.

List of States and Union Tervitarias and the Nams of Centres EithtotF ineafh SO F.

Name of the BfatefUT

st e 515 1202 LTy B

‘P,l@cg Wb,gre Centre- is Located.

2

————m

“Stam H
Andhra Pradegh . . 5 4
Assam 18y il o A .
Bihar ., . . . . o i .
Gujarat . . : . : .
Hawvapna, r 3 N . .

‘Himachal Pradesh . . { i .

Yanmu & Kashmir . . . .
‘Karanataka . . . . .
‘Kerala. . 24 ce o . .

v

‘Madhya- Pradesh- . . e . .
‘Maharashtra . . . . - .

. “Hyddrabad.
. 1. Dispur (Gauhati)
2. Jorhat
. T. Pama
2; Ranchi.*
. Ahmadabad. &
. Chahdigarh
. Simla
. Jammu
2.’ Srinagar
. 10 Bangalére
2. Dharwar#*
. .,'I'_rivegdrum
2, Cochin -
. Bhopal
. 1. Bombay" 7
2. Nagpur;
3 AR gabad+*

.
-

-4Q0nply for Césil Services-Preliminary - Exasigation.
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Mlvllim . . . . .

Mcﬂhlllyl . . . . .
Nﬂ“hl- d . . . . . .
Orisa . . . . L] (]

Nnj.b. . . . . . .

hh‘l han . . . . .
Tamil Nadu . - . . .

Tri pura . . . . . .

Utar Pradesh . . . .

West B(‘n“l . 0 . . .

Undon Tervitorics

Andaman & Nicobar Islands . .
Arunachal Pradesh . . . .

Chlndi‘lrh . . . .

Dethi . . . . . .

Goa, Daman & Diu .

Mizoram

1908 (SAKA) Written Answers Qo
] e
. Imphal ) -
. Shilliong
. Kohima
. Cuttack
. Chandigarh
. Jaipur
& Maduraie
. Agartalla
" 2 Lutknow -
. Calcutta
. Port Blair
. Itanagar
Chandigarh
Penaji (Goa)
. Aizawl

*Only fur Civil Services (Preliminary  Examination.)

Per Capita National Income between
1980 and 1981

1657. SHRI R_ P, DAS,
SHRI A. K. ROY:

Will the Minister of PLANNING be
pleased to state.

(a) the per capita nationa] income
between 1980 and 1981;

(b) whether one can safely assume it
an actual decline instead of a rise in
view of the steep rise in prices in last
five years, ang

(¢) if not, how would Government
explain the fact of absolute poverty

intersperseq with pockets of prosperity
here and there?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
Estimates of per capita national in-
come at constant (1970-71) prices for
1979-80 anq 1980-81 are Rs, 661.0 (pro-
visional) and 696.3 (Quick Estimates)
respectively. Thus despite price rise,
per capita income in 1980-81 in real
terms was higher than that of 1979-80,

(c) The changes in the level of per
capita nationa] income alone would
not provide a measure of changes in
distribution’ of income ang unequal dis-
tribution of economic prosperity. How-
ever, the latest comparable estimates
of persong living below the poverty
fine for 1972-73 ang 1977-78 worked
out in the Planning Commission on
the basis of National Sample Survey
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Attack on Harljan Families in ,.
.. Kesatara, M P,

1659. SHRI BAPUSAHEB PARU-
LEKAR:
SHRI RAM VILAS PASWAN:
SHR] MAGANBHAI BAKOT:
SHRI B. D. SINGH:
SHRI HARINATH MISRA:
SHRI SURAJ BHAN:

Will the Minister of
PAIRS be pleased to state:

HOME AF-

(a) whether it js a fact that thirteen
‘members of a Harijan family were
killed in an armed attack on 24 Janu-
ary, in village Kesatara in M.P.;

(b) whether it is g fact that three
women and three children were burnt
alive when they had taken refuge in
a hut which was set on fire and six
men and a woman of Satnami Harijan
family were beheaded bv the attac-
kers; and

(c) the details of ‘he incident and
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (c). According to the infor-
mation received from the government
of Madhva Pradesh, on 24th January,
1982, a group of villagers belonging
o Sahu, Brahmin. Yadav, Kewat, Kot-
war and Satnam' communities attack-
ed the house of Shri Kedar Satnaml.
Six men. four women and four child-
ren were killed. The hruse of Kedar
Satnami’s family was burnt, The provo-
cation for the attack and the back-
ground causes, as reported by the State
Government are not being mentioned
as the State Govt. have since ordered
a Judicial Inquiry to be conducted by
Shri A. K. Pandey, District and Ses-
sions Judge. Raipur,

An Additional Tahsildar, a Sub-
Inspector Police and two Readers have
been suspending following the incident,
An ex-gratia payment of Rs. 10.000/-
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has been sanctioned and action is alsg
being taken to allot land and provide
employment to the family members.

-

Rura] Electrification Schemes

1660. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
PLANNING be pleased to refer to the
reply given to Unstarred Question No.
5239 on 23 December, 1981 and state:

(a) whethe; the All India Evalua-
tion gtudy for the Rural Electrification
schemes covering the States of Hima-
chal Pradesh Haryana and Punjab has
since been completed;

(b) if g0, the main finding ot"‘ the
study; and i

1
(c) if not, the likely date by °hich
the study would be completed alous
with the date when this study’ was
commenced?

THE MINISTER OF P!.ANNING
(SHRI S B. CHAVAN): (a) No. Sir,

(b) Does not ar:se

(c) The Report on the study is unt
prepatation. However, Vol. 1 covering
‘Organisation, Growth and Coverage’
has been finalised and will bYe released
by the end of March 1982, The Study
was commenced in the year 1979

Allegation, against Chief Minister of
Orissa and Haryana

1661. SHRI RAJESH KUMAR
SINGH - Will the Minister of HOME
AFFAIRS be pleased to refer ‘o the
reply given to Starred Question No. 6!
on 26 November, 1981 in Rajya Sabha
regarding allegations against Chief
Ministers of Orissa and Haryana and
state:

(a) whether any action has bheen
taken against the Chief Ministers of
Orissa and Waryana and their Cabinet
collragues in connection with the alle-
gations; and

(b) it so, the nature thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] P. VENKATA-
SUBAIAH): (a) and (b). Asmentioned
in the answer to the Rajya
Sabha Starred Question No.
61 of 26-11-1981 certain com-
plaintg against the Chief Minister of
Haryana and Ministers of Or'ssa and
Haryana were received, Some of the
complaints which were found to be
without substance were flled and others
are being, processed according to the
settled procedure under the Code of
Conduct for Ministers and the circum-
stances of each case,

Alternate Arrangements for Enriched
I'ranium for Tarapur Plant

1662. SHRI NAWAL KISHORE
SHARMA Will the PRIME MINISTER
be pleased to state:

’2) whether jt is =« fact that the
fabrication plant at the nuclear fuel
complex at Hyderabad fabricating
enriched uranium for Tarapur Plant is
not working to its capacity:

(b) the extent of cauvacity to v/hich
the plant is work'ng; and

(¢) whether some alternative
arrangements have been made to get
enriched uranium from other sources
for the Tarapur Plant and if so, the
details thereof?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Yes. Sir,

b)) In the ahsence of supplies from
the United States. the enriched uranium
oxide/plant (EUOP) of Nuclear Fuel
Complex is presently only processing
scrap and is working at about 1’5 of
its capac'ty. The enriched fuel fabri-
cation plant (EFFP) of Nuclear Fuel
Complex which fabricates the fuel, is
also working well below its czpacity.

(¢) Government of India is fully pre-
pared to ensure continued operation of
the Tarapur Atomic Power Plant, irres-
pective of further fuel supplies from
the US,
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Disrespect to National Flag by Assam
.. Agitators

1663. SHRI G. NARASIMHA
REDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that in Assam
the agitators have shown utter dis-
respect to the National Flag;

(b) whether Government have taken
any action against the wrong doers;
and

(c¢) whether Government would try
to impress upon the Ail Assam Student
Union and Gana Sanz 'am Farishad
that their supp-rte~s shcit’?! no¢ act in
a manner which may bring disgrace to
the nation as a whole and also their
reaction in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKER)
(a) and (b). According to Govern-
ment of Assam, 67 incidents of insults
to the National Flag were reported in
Assam on the Republic Day. the 26th
January, 1982 when AASU/AAGSP
gave a cal lfor a ‘Janata Curfew’. At
some places flags were pulled down,
taken away and bhurnt. Incidents of kid-
napping and restraining of persons-
desirous of participating in the Repub-
lic Day functions were reported.
Police took swift action and rescued
these persons. Action as appropr.ate
under law is being taken against those
found guilty in these cases.

(¢) In the combined meeting held
in February. 1982, AASU/AAGSP
alongwith the Government and Oppo-
sition leaders have condemned such in-
cidents

Promotion of officers of Indian Econo.
mic service from grade IV to grade 111

1664. SHRI TARIQ ANWAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a large number of offi-
cert of the Indian Economiz Service
have not been promotion so far where
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a5 a number of junior officers have
been promoted from grade IV to grade
1II;

(b) it not, what are the Rules for
giving proforma promotion from grade
IV to grade III of the Indian Economic
Service;

(¢) the particulars of officers who
are eligible and would have »een given
the profoma promotion but the same
has not heen given to them; and

(d) the reasons for not providing the
proforma pramotions and since wken
each of these officers should have been
promoted?

THE MINISTER OF STATF IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIA ' TNTARY
AFTFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) No. Sir. Orde:s have
already been issued for prumoticn’ pro-
forma promotion of Grade IV Indian
Economic Service officers included in
the Selert 1.ists for nromotion to Grade
ITT of the Service.

(b) to (d). Do pot arise in view of
(a) above.

Snecic] Assistance for Development of
Backward Areas in Oriswma

1665. SHR\ RASA BEHARI
BEHERA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government propose to
grant special assistance for the develop-
ment of backward areas in Orissa; and

(b) if s0, the sallent features thereof®

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
Besides the Centra] assistance provided
to the State which hasg a weighlage for
backwardness, there are also certain
special programmes in Oriesa meant
for the accelerated development of
certain types of batkward areas like
the industrially backward areas and
the trfbal areas.

MARCH 3, 1982
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The districts of Balasore, Bolangir.
Dhenkanal, Kalshandi, Keonjhar,
Koraput, Mayurbhanj and Phulbani aTe
treated as  ndustrially beckward dis-
trict qualifying for concessional finance
from the financial instituticns. Out of
these districts, the Districts of Kala-
handi, Mayurbanj. Balasore, Dhen-
kanal, Keonjhar and Koraput also
further qualify for the central schome
of Investment Subsidy.

The tribal areas of the State conrs’st-
ing of the districts of Mayurbhanj,
Sundargarh gnd Koraput as well as
certain tehsils and blocks in other
districts are areas selected for the pre-
paration and implementation of trilsal
sub plans.

Nomber of persons living below po-
verly line and those having property
over rupees one huadred crores

1666 SHRT RAM LAI. RAHI wil
the Minister of PILANNING be pleased
to state:

() the whether of persons owning
property valued at over rupres (ne
crore and one hundred crores:

(b) the value and detailr of prop=:ty
held nhy them prior to 1942

(c) the percentage of pecple living
at present below poverty line in the
country; and

(d) the action beine tpken by Gov-
ernment to remove the disparty ard
to check the increasing wealth of ecavl-
talist houses?

THE MINISTER OF PIANNING
(SHRI 8. B. CHAVAN): (a) and (b),
The information is not available with
the Ministry of Planning.

(c) Percentage of people living below
the poverty line have been estimated
in Planning Commissirn as 48 ne- cont
for the year 1979-80. Est mates for
the later years are not available,

(d) The Sixth Plan includes many
poverty alleviation programmes such
as Integrated Rural Development Prog-
ramme (IRDP). National Rura! Em-
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ployment Programme (NREP), Drought
Prone Areas Programme (DPAP),
Special Component Plan for the up-
lift of Scheduled Cas.es, National

Minimum Needs Programme etc. An’

effective implementation of these Sixth
Plan Programmes and the new 20~
Point Programme will confr’bute signi-
ficantly to remove economic disparity.
A major objective of Plunning is also
to ensure equitable distribution of
benefits of fruits of development and
to curb concentration of economic
power in the hands of the few. Gov-
ernment’s flscal, industrial and other
economic policies including legisla-
tions like MRTP Act are designed to
achieve this objective.
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Number of Cement Bags santioned in
Delhi

1668. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) how many cement permils were
issued and the number of cement
bags sanctioned in Delh) during Janu-
ary to December, 1981 by Delhi Ad-
ministration;

(b) how many of the above permits
and the corresponding number of ce-
ment bags were supplied on the reco-
mmendations of MPs and VIPs; and

(c) whether major portion of cement
supplied on above permits was d'vert-
ed for construction of residential acco-
mmodation in the unauthorised cnlories
of Budh Vihar and Kirshna Vihar on
agricultural lands:

(d) whether Government have insti-
tuted any inquiry against the ul.ove
public disclosure (vide Indian Express
dated 4 December 1981); and

(e) it so, the result thereof; if not,
the reasons thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DUTT TIWARI: (a)
273213 permits for 57,65;767 bags of
cement were issued by the Delhi Ad-
ministration during this period for the
purposes of construction and repairs.

‘() In the case of 12,715 pemits for
81,270 bags recommendationg of MPs
and VIPs were also inter alia con-
sidered.

(¢) No, Uir. -
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(d) and+(e). Delhi Development
Authority have issued warnings
through the newspapers and ctherwise
to the purchasers that sale and pur-
chase of land in agricultural green
areas was lllegal and was being done
at their own risk Futher, authori-
ties in Delhi Administration have been
directed to take appropriate remedial
and preventive measures to check
unauthorised activities in these areas.

Presidential assent to Tamil Nada
Land Reformg Bill

1669. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Govern-
ment have withheld the Fresidential
consent to the Land Reforms Bill
passed by the Tamil Nadu Legis!ative
Assembly; and

(b) if s0, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OQF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKATA-
SUBBIAH): (a) and (b). Presumbaly.
this refers to the Tamil Nadu Reforms
(Fixation of Ceiling on Land) Second

™ MARCH 8, 1982
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beld because it was considered to be
,discriminatory and unconstitutional.

Bills paseed by west Bengal Legisiative
mbly Pending with central
Government

1670. SHRI MUKUNDA MANDAL:
SHR1 HANNAN MOLLAH:

3 Will the Mintster of HOME AFFAIRS
be pleased to state:

(a) bow many Bills passed Ly the
West Bengal Legislative Assembly are
pending with the Central Govemment
for clearance;

(b) what is the nature of each Bill
and how long it has been pending with
Government,

(c) what are the reascns for such
delay in clearance;

(d) whether Government will take a
special measure for the'r clearance;
and

(e) if so0, facts thereol and If not, the
reasons therefor?

THE MINISTER OF STATE IN THE.
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKATA-

Amendment Bill, 1980. The assent of SUBBAIAH): (a) to (e) A statement
the President from this Bill was with- ig enclosed.
Statement

‘tst Bemgal Rills Peading Closrance.

Sl. Name of the Rill . Date of Remarks
No. receipt of
the Bill
The Trade Union (West Bengal Amend- 131169 ) -
ment) Bill, 1969
2 The City Civil Courts, ( Amendment ) Bill, 3080 L
1980 . * ¥ Thear Rilh are undre
« " " - comideration and decie

.3 The Indian College ofAm and Draftsmsaship
mﬂa' over of mnarmem) (Amendlul)

4 Th:ﬂNmﬁ’Nm Collegr, Aequnmm Bill.

!-D‘"r ~

‘v“‘;" *

. mat AT AN

:lfs-ﬂn 3 sirn in thee cosen are
likrly to  be taken roon,
However, it is not pomible

166-81 to indicete the
date which t&
R N hlhwl be clesred.  *

et e ®OE Y .
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Date of receipt

8. No. Name of th: Bui of the Bill Remarks
§ The Indian College of Arts and Draftsman- 16-8-81

ship Aoyuisition Bill, 1981.
6 The West Bengal Land Reforms (Amend- 1-7-81

ment) Bill, 1981. >
7 Tae land Acquisition (West Bengal Amend- 21-5-81

ment) Bill, 1981, J
8 The Bengal Embankment (West Bengal 21-10-81)

Amendment) Bill, 1981.

©°

1981.

80 The Industrial Disputes (West  Bengal

Amendineat) Rill, 1981.

01 Th West Bengal Mazdoor Tindal Loader,
Godownman and other Workers ‘Regulation

of Employment) Bill, 1981

12 Tae West Bongal Motor Vchicles Tax

\Amemdment) Bill, 1981

t3 Thr Calcutta Hackney Carriage (Amendment)

Bill, 1981

The Canal (West Bengal Amendment) Bill,

Certain clarifications have
been sought  from the
Govt. of West Bengal
in respzct of these Bills.

¢ These Bills will be pro-

13-10-81

6-11-81 |  cessed further on rec:ipt
ol replies from the Siate
Government.
26-12-81

| These Bills have been

| received recently and are
likely to be cleared in due
course, It is however, not
porsible to jndicate the
exact date by which these
would be cleared.

28-1-82

2-12-82

Energy from Tidal, Solar and Wind
Power

1671. SHR1 JAGDISH TYTLER:
Will the Minister of SCIENCE AND
TTECHNOLOGY be pleascd to state:

(a) whether Government are pro-
posing t; set up a separate apex or-
ganisation for the use of energy from
tdal, solar and wind power; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE &
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P, N. SINGH):
(a) and (b). Commission for Addi-
tional Sources of Energy (CASE) was

.
A~
set up through a Government Resolu-
tion on 12th March, 1981, with full

executive and financial powers. The
Commission is respomsible for:—

(1) formulating policies and prnge-
rammes for development of new and
renewable sources of energy;

(2) coordinating and intensifying
research and development activities
in new and renewable sources of
energy;

(3) ensuring implementation of
Government's policies in regard to
all matters concerning new and re-
newable sources of energy; and

(4) preparing the budget of the

Commission.
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Newg item captioned “SC for Speedy
trial in Blindings Case”

1672. SHRI HARINATH MISRA:
Will the Minister of HOME AFFAIRS
be pleased ty state:

(a) whether Governments attention
has been drawn to the¢ news item
under the caption "Supreme Cnurt {cr
speedy trial in blindings case” as pub-
lished in the Indian Express dated 3
February, 1982,

(b) it so, whether accnrding to the
CBI report 40 Police officers and doc-
tors were involved in the Bhagalpur
blindings case;

(c) the particulars of each of these
officers and the action that has been
taken or is proposed to be taken against
each one of them; and

(d) whether it is proposed to place
on the Table of the House the report of
the CBI investigation, if so. when and
if not, the reason; therefnt”

THE MINISTER OF STATE IN THE
MINISTRY OF HOMFE AFFAIRS
(SHRI NTHAR RANJAN LASKAR]J:
(a) and (b). Yes, Sir.

(c) The requisite information |Is
given in the statement.

(d) It is not considered desirable
to make the CBI Report public as the
Report will form basis for prosecution
departmental action against the
officers concerned.

Statement

A. Rerk-wiw
Offiairs prosecutsd.

evvact of  Police/nther

DS.P. . . .

Inmpector . . .
S.1 . . . . .
RS L . . .
ASI . .
Head Conts. s . .
Constabled . . e
Home Guarde

Chowkidar . .
Medical Officer . . .

n&&;&n-:u-
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B. Rank-wise oxtract of officers whe have been
departmentally proceeded againsis

S.P. . . . . . r
Addl. S.P.
DS.P. . . . . . 1
Moedical Ofticer

L )

Inspectar
S.1 . . . .
ASL

Hrad Chastable.

PRV ]

Bodiey working for protection of
Ministries

1673. PROF. AJIT KUMAR MEHTA -
SHRI AJIT KUMAR SAHA:

Will the Minister of HOME AFF-
AIRS be pleased to state:

fa) how many Commissions/Bodies
Commitiee are presently engaged in
working for the protection and to safe-
guard the interesty of the rainarity
Comomun.lies and weaker scctions of
society (with their nemcnclatures),

]

(b) the annual expenditure incurred

by Government on each «f the Commi-
ssions. Bodies /Commitiees, and

(¢) how many reports have been
submitted by these Comm-'ssions’Bo-
dies/Committees since these were
constituted and what precig act’on hes
heen taken by Government on these
reports®

THE MINISTFER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] NIHAR RANJAN LASKAR):
(a) to (c). The following bodies are at
present engaged malnly for safeguard-
ing the interesty of minorities and
weaker sections: —

1. Office of the Special Officer for
Scheduleq Castes and Scheduled
Tribes in termg of Articie 338 of the

Constitution. designated as Com-
missioner for Scheduled Castes and
Scheduled Tribes.
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2, Office of the Specia] Officer for
Linguintic Minorities in terms of
Article 350(B) of the Constitutions,—
designited as Commissioner for Lin-
guistic Minorities.

3. Minorities Commission set up

by the Governmeni of India vide*

their Ilesolution dated the 12th Ja-
nuary, 1978.

4. Commission for Scheduled Castes
and Scheduleq Tribes set up by the
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Government of India vide their Re-
solution dateq the 21st July, 1978;
and

5. The High Power Panel for Mi-
noritie;, Scheduled Castes and Sche-
duled Tribes and other Weaker Sec-
tions of the Society set up by the
Government of India vide their Re-
golution dateq 10th May, 1980.”

2. The annual expenditure incurred
by the Government on each of the
above bodies for the last three financial
years ig indicated below:—

‘8\', Name of the Bady Expenditure incurred
N —— e e —— 4 e g = @« o v—— = = ———
m7" 79 1979-80  1980-81
) (Rs in Iakhs)
1 Spreial Oflicer for Scheduled Castes & Schedaled
Trites . 8:39 9-03 902
2 Sprcial Officer for Linquistic Minoriues. 612 4-64 4-83
3 Minarities Commission 8.04 1423 11-36
4 Compumion for Schieduled Cades and Scheduled a
Tl . . 15°93 23-68 30-57
5 High Powrr Ponel for Minorities. Scheduled  Castes,
Scheduled  Tribws and other weaker Sections of 1he .
Serrty, . Nil. Nil 7-65

3. The Special Officer for Scheduled
Castes and Scheduleg Tribes has go far

“ submitted 27 reports, Out of these, 26

" 1880-8) is under print.

reports have been placeq on the Tables
of both the Houses of Parliament. The
27th Report of the Special Officer re-
lating to the period 1979-80 and
Action taken
statements on the reports of the Spe-
cisl Officer up to the year 1975—77

. have heen placeq in the Parliament

Labrary. The action taken statements
in respect of the reports for the years
1977-78 and 1978-79 have not been
placed before Parliament for want of
information from the various State
Governments and other authorities
concerned with the varioug recommen-
dationg contained in the said reports.

4, The Special Officer for Linguistic
Minorities has so far submitted 2] re-
porig from the period 1957 to 30th
June, 1981. Out af these reports, 19

——

reportg upto the period 30.6.1978 have
been placeq before Parliament. The
printeg copies of the 20th report for
the period 1.7.1978 to 30.6.1980 have
been receiveq recently and the report
is being processed. Printed copies in
respect of the 21st Report for the pe-
riod 1.7.1980 to 30.6.1981 have not so
far been received. i

5. The Minorities Commission have
8o far submitted three annual reports,
for the years 1978, 1979 and 1980. The
reportg for the periods 1978 and 1979
together with Action Taken Memo-
randa have already been placed on the
Tables of both the Houseg of Parlia-
ment, The printed copies of the re-
port for the year 1980 have not so far
been received.

6. The Commission for Scheduled
Casteg and Scheduleq Tribeg have so
far submitteg two reports for the years
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1978-79 and 1979-80, The report for
the year 1978-79 has already been
placed on the Tables of both the
Houses of Parliament. The report for
the year 1979-86 ig under print.

7. The High Power Panel has sub-
mitteq its first interim report on mi-
norities on 31st January, 198! and the
same is under consideration of the
Government

Refusal of Licences to FERA and
MRTP for selting up Industries in
West Bengal

1674. SHRI NIREN GHOSH: win
the Minister of INDUSTRY be pleased
to state:

(a) whether Government are aware
about the fact that a numbe: of MRTP
and FERA companiey have been refus-
ed licences for investmen's in West
Bengal;

(b) the reasong therefor; and

(c) the steps taken by Sovernment
to remove the discriminatina meted nut
of West Bengal®

THE MINISTER OF INDUSTRY
aND STEEL AND MINES (SHR!]
NARAYAN DATT TIWARD" (a) to (c).
No Industrial Licence application from
any MRTP or FERA company has been
rejected merely on the ground that the
proposed investment was in West Ben-
gal. In the matter of Industrial licens-
ing. no discriroination whatsoever has
been made against West Bengal

Alternative emergy sources

1678. SHRI D. M. PUTTE GOWDA:
SHR[ K. LAKAPPA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

() whether any research has heen
taken in hand to find alternative ener-
gy source to meet domestic and indus-
tria]l needs of the country;

(> if so. Aetalls thereof; and

(e) by what time a breaktbrough is
expected in this sphere?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE & TECH-
NOLOGY, ELECTRONICS AND ENVI-
RONMENT AND OCEAN DEVELOP-
MENT (SHRI C. P. N. SINGH):
(a) and (c). Yes, Sir A wide-ranging
programme of research and develop-
ment has been taken up by the Com-
mission for Additiona] Sources of
Energy with a view to promote the uti-
lisation of new and renewah’. sou-ces
of energy in the agricultural, indus-
trial, domestic and other gsectors,
Among the areag covered are solsr
energy, biogas. biomass, wind energy
hydro power etc. As a result of research
and development efforts gevera] devic-
es and system ® ased on altrmative en-
ergy sources are now being made in
the country. These inciude solar v ater
heaters for domestic and industr’'al use.
solar dryers and kilns, solar pumps,
solar cookers, small and large biogas
plants and wind mills. Work I contl-
nuing to improve the efficiency and re-
duce the initisl costs of these units as
also to develop new year applications.

Takeover of K.EW.

1676. SHR] JAGPAL SINGH: Will
the Minister of INDUSTRY be pleased
to refer to the reolies given on 25th
November. 1881, 2 and 9 December,
1981 to USQs. 625, 626, 1817, I8I8 and
2895 regarding takover of K B W, and
state;

(a) whether any final o:1t;ome has
taken place in the matter which has
been hanging fire for such a long time;

(b) if not, reampng therefor; and
(c) the steps taken in the matter?

THE MINISTER OF INDUSTRY
AND STE<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>